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LEGISLATIVE ASSEMBLY
Wednesday, 6th November, 1940

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur
Rahim) in the Chair. .

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

AssioNMENT BY THE A. E. G. Inpia ELEcTRICc COMPANY, LIMITED, INCORPO-
RATED IN GERMANY, OF THEIR BUSINESS, ASSETS, ETC., TO OCERTAIN
PARTIES IN BoMBAY.

5. *Mr. J. D. Boyle: Will the Honourable the Commerce Member be
pleased to state whether it is a fact:

(a) that on the 29th August, 1939, the A. E. G. India Electric
Company, Limited, a Company incorporated in Germany,
entered into an agreement with Martha Bertsch of Bombay,
a Bwiss inhabitant, Eugen Hemmer of Bombay, a British
inhabitant and Jeejeebhoy Nanabhoy Marshall of Bombay, &
Parsi inhabitant, whereby the latter parties agreed to pay
and discharge debts, liabilities and obligations of the Company
to the extent of Rupees three lacs and no more, in considera-
tion of the transfer to them of the Company’s goodwill, plant,
machinery, stock-in-trade, book and other debts, goods, furni-
ture and all other assets and property of the Company in
India;

(b) that the reason given in the Indenture of Sale for closing down
the business of the A. E. G. India Electric Company,
Limited, and the disposal of its assets, was recorded as being
the impending hostilities between Great Britain and Germany;

(c) that the Controller of Enemy Property in Bombay cbjected to
 the transfer being made and passed orders cancelling the
Deed of Assignment; and

(d) that despite this recommendation from the Controller of Enemy
Property in Bombay, the Government of India recognised the
transfer of this Company's assets and allowed the new part-
nership firm to trade free of any supervision from Govern-
ment?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: (a) to
(d).  The position stated by the Honourable Member is substantially
correct.

~ Mr. J. D. Boyle: With reference to part (a), is it a fact t‘hat' it th.e«

deed of assignment had not been ‘msde, the -assets and diabilities: of this

company would have vested in thé Custodian of Enemy Property? :.
(127) R

LT

Ah



128 LEGISLATIVE ASSEMBLY [6rE Nov. 1940

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That is
BO,

Mr. J. D. Boyle: Have Government got any reason which would
explain why the German-Company was prepared to hand over the assets
uf the company with no quid pro quo to the employees of the company,
when by having it vested in the Custodian of Enemy Property, at the close
of hostilities they might have stood to gain something back?

"The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
deed of assignment is a long document and I believe it contains a quid
pro quo. In any case that document has been the subject of investigation
and study by the best legal advisers of the Government and their advice

is that the agreement is valid.

Mr. J. D. Boyle: What I was trying to get at is this. The A. E. G.
Co., Litd., have a lot of thachinery in this country. It is in operation in
big mills in the Bombay Presidency. By keeping this company going,
with its machinery still there, the transfer would merely enable the
company to keep this concern warm until the end of hostilities, when
they can return to it. ' '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That is
exactly the question that was referred to the legal advisers and they were
of opinion that the agreement was not a fictitious transaction or a colour-
able transaction and Government are bound to respect the opinion of their
legal advisers.

Sir Cowasji Jehangir: May I ask, if the Custodian of Enemy Property
had got the assets of this company, would he not also have supplied the
customers of the old German Company with such material and machinery
as may have been in stock in India at the time and is that not being done
with other German companies whose assets are now under the control of
the custodian?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That is
perfectly true, but we had to act according to the Defence of India Act
which says that if on the outbreak of war, that is the 2nd of September,
the concern is an enemy firm, then the property of that firm vests in the
Controller of Enemy Property, but this firm, on that date, according to our
legal advisers, was not an enemy firm, and that is the narrow point that
has to be considered from the technical and legal aspect of the question.

Bir Cowasji Jehangir: Whatever i.liappened, the - circumstances would
have been the same today, so far as the clients of the old company were
concerned. Whether the Controller supplies the goods or this new
company supplies the goods, it makes no difference to my Honourable
friend behind me. _

‘Maulana Zafar Ali Khan: T should like to know whether the Govern-
ment of India are anxious to erect a fifth column with their own hands in
Bombay. _ .

Mr. J. D. Boyle: May I ask one more supplementary question? I

do not doubt the opinion given to the Honourable Member by the legal
advisers of Government, but is there no means of stopping transactions
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of this kind, under the Defence of India Act, whereby an enemy can

transfer his business to a new partnership firm only five days before the
outbreak of the war?

The Honourable Diwan Bahadur Sir A. . Ramaswami Mudaliar:
I can answer that question generally and not with specific reference to
this particular company for obvious reasons. If,.in the course of business,
it comes to the notice of Government that the transfer, though legal in form,
works out in practice as a colourable transaction. Government have got
the power and would use the power by resuming control of that property.

Mr. J. D. Boyle: I take it that Government saw no difficulty or danger
in allowing this to continue,

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
That must be the implication.

Sir Oowasji Jehangir: Is it an Indian company or an European com-
pany? .
The Honourable Diwan- Bahadur 8ir A. Ramaswami Mudaliar:
I am answering that a little later. '

Mr. Lalchand Navalrai: Has the present company to which the busi-

ness has been transferred any interest in Germany now with regard to the
assets? :

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
Presumably not.

~Dr. Sir Ziauddin Ahmad: In view of the fact that the- Germans knew
much earlier that war was coming on and some bogus transactions were

made, may I know whether Government made enquiries whether this
transaction was a bogus one?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
It must be obvious that we made inquiries on that point.

AssieNMENT BY THE A. E. G. Inp1a EvrecrRIc COMPANY, LIMITED, INCORPO-
RATED IN GERMANY, OF THEIR BUSINESS, ASSETS, ETC., TO CERTAIN
ParTIES IN BOMBAY.

. 8. *Mr. J. D. Boyle: Will the Honourable the Commerce Member be
pleased to state whether it is a fact:

(a) that the three parties mentioned in the preceding question are
now trading under the name of A. E. G. Electric Company,
in Bombay; :

(b) that these parties were employees of the A. E. G. India Electric
Company, Limited, incorporated in Germany; and

(c) that the new company was compelled by agreement to employ
the same solicitors in Bombay as wers employed by the late
company?

. The Honourable Diwan Babadur Sir A. Ramaswami Mudaliar:
(8) Yes, Sir. - .
: al
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(b) Government understand that two of the partners were employees
and one was an agent.
(c) There is a clause to that effect in the Deed of Assignment.

AssiaNMENT BY THE A. E. G. Inpia ELEoTRIC COMPANY, LIMITED, INCORPO-
RATED IN (GGERMANY, OF THEIR BUSINESS, ASSETS, ET0.,, TO CERTAIN
PARTIES IN BoMBAY.

7. *Mr. J. D. Boyle: (a) Will the Honourable the Commerce Member
be pleased to state the nature of the debts and obligations taken over by
the new A. E. G. Electric Company of Bombay?

(b) What is the total amount of the company's book debts and what
proportion of those debts may be considered good?

(c) What amount of the debts has so far been collected by the new
company? _

(@) What was the book value of the stock and other assets taken over
by the new company?

(e) To whom will any surplus, if realised, belong?

The Honourable Diwan Babadur 8ir A. Ramaswami Mudaliar:
(a) to (¢). Government do not consider that they should disclose matters
which relate to the affairs of a private concern.

Mr. J. D. Boyle: The object of the question has been practically
answered by you in some degree in reply to the supplementaries to ques-
tion No. 5. The point I want to elicit is whether in fact the new com-
pany did pay anything to the old company for talfing-over the assets of
the old company?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudalar:
The Agreement contains all the conditions under whieh the transfer took
place and the legal advisers are of opinion that the agreement is valid,
that is to say, that there is a consideration for the agreement,

Mr. Muhammad Agzhar Ali: With regard to these questions, may I
know whether Government cannot separate the legal aspect from the
political aspect?

The Honourable Diwan Bahadur Sir A. Ramagswami Mudaliar:
There is no political aspect at all.

Mr. Muhammad Aszhar Ali: Suggestions were made bllibout 'iﬁe fifth
column. ' '

DELAY IN HOLDING THE AUTUMN SESSION OF THE LEGISLATIVE ASSEMBLY.

8. *Dr, Sir Ziauddin Ahmad: (a) Will the Honourable the Leader of
the House please state why the meeting of the Legislative Assembly was
not held in the month of September as in previous years?

(b) In view of the extraordinary world situation, did Government con-
gider the desirability of early consultation with the Mémbers of the
Legislature? '

_The Homourable Sir Muhammad Zafrullah Khan: (a) and (b). The
exigencies of what the Honourable Member refers to as the extraordinary
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world situation may have precluded the holding of a Session of the Legisla-
tive Assembly in September. He may take it that all relevant factors
must have received due consideration at the hands of His Excellency the
Governor General in coming to his decision.

Dr. Sir Ziauddin Ahmad: May I know whether the considerations
created by the war were more emergent in the month of September
than they are now, when we have got the Eastern Group Conference?

The Honourable Sir Muhammad Zafrullah Khan: That is a’'matter of
opinion.

Dr. Sir Ziauddin Ahmad: The Hohourable Meuiber said that on account
of the political situation the Assembly could not be held in September.
1 ask what are the political circumstances now, and how have they changed
gince Septermber. If this argument holds good, we shall never have. an
Assembly Session at all.

The Honourable Sir Muhammad Zafrullah Khan: I neither mentioned
the political situation nor made any reference to any political situation.

Sir Muhammad Yamin Khan: The question is, why it was nét held in
Simla as usual. There is no insinuation. Usually the meetings are
convened in Simla in Septemgber. This year it has been convened in
November, that is more than two months" after the usual period. What
was the reason why the Session was not held in Simla in September and
had been postponed by two months?

The Honourable Sir Muhammad Zafrullah Khan: There is no questiowu
of Simla or Delhi, and 1 believe the Honourable Member who put the
question is himself protesting against any reference to Simla, but all sorts
of considerations might have influenced His Excellency’s mind in calling
the Session later rather than earlier, and I have said that the consideration
referred to in part (b) of the question mijght itself have been one of the
main factors.

Sardar Sant Singh: What are the considerations? That is the ques-
tion.

The Honourable Sir Muhammad Zatrullah Xhan: I do not know all
the considerations that influenced the Governor General’s mind in calling
the Session in November.

Sir Muhammad Yamin Khan: Was the Honourable Member not con-
sulted for the purpose of convening a Session of the Assembly?

The Honourable Sir Muhammad Zafrullah Khan: That scarcely arises
out of this question. I have raised this point on previous questions, and
it arose on adjournment motions also. In no case can it be disclosed to
Honourable Members what consultations take place between the Governor
General and the Members of the Executive Council, particularly with
regard to matters which are entirely within the discretion of the Governor
General when the decision must be his decision.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member wanted to know not what consultation took place, but whether
the Governor General sought his advice; that was perhaps the question.

The Honourable Sir Muhammad Zatrullah Khan: Even that I am not
prepared to disclose, not that there could be any doubt with regard to
these matters generally, but, once the principle is admitted, one would

have on each occasion to say whether one was consulted or not, and that
is & matter which cannot be disclosed.

.

Sir Mubhammad Yamin Khan: My question is clear, viz., in those
matters where this House is directly concerned and which concern the
procedure of this House, I want to know whether there the Government
of India, as such, are consulted by the Governor General. I take it the
Governor General has only got to issue the orders for convening a meeting,
but really the decisions are taken by the Government of India, in con-
sultation with the Honourable the President, as to when a Session is to be
held and what the business is going to be. Now, having regard to these
points, was the Honourable Member consulted on the point as to whether a
meeting would be held in September or not, and, if so, what advice was
given by him? I should like to know whether the Honourable Member
was consulted and whether there were certain considerations in the mind
of the Government of India or not.

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member was not correct in stating that the decision had to be arrived at
by the Government of India; the decision had to be arrived at by the Gov-
ernor General. It is one of those matters which he decides at his discretion
and it is open to him to consult the Government of India to whatever extent
he likes,—(Interruption)}—may I finish—and t6 come to his own decision on
the matter; and I must again repeat that I am unable to inform the House
what consultations if any have taken place and what was the advice given
or whether any consultation did or did not take place.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member kindly
enlighten us as to whether, as a matter of fact, advice is actually tendered
to His Excellency the Governor General? I do not want to know what
advice is tendered, but I want to know the constitwtional position, wviz.,
whether the Members of the Executive Council of the Governor General
do tender any advice to the Governor General..

The Honourable Sir Muhammad Zafrullah Khan: They tender advice
on all sorts of matters on which they are asked to tender advice.

Pandit Lakshmi Kanta Maitra: Including this particular matter con-
cerning a Session of this Assembly?

The Honourable Sir Muhammad Zatrullah EKhan: I have answered
that. In matters which are the business of the Governor General alone
it is for him to decide whether, in order to enlighten his own mind and
in order to have all the considerations affecting the matter before him, he
will or he will not consult his Council or the Members of his Council or
anybody else that he chooses to consult over the matter, but that is
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purely for him to decide. There is no obligation upon the Council to
gmder la.dv:ce on matters which are within the discretion of the Governor
eneral.

Sardar Sant Singh: Sir, on a point of order, I say the question has
been repeatedly put about this particular instance and I do not know
why it has not been answered. Is it open to the Leader of the House
to evade the question?

_Mr. President (The Honourable Sir Abdur Rahim): The question is
still under reply.

Sir Cowasji Jehangir: May I know whether Simla has been given up
for good so far as this Assembly is concerned?

The Honourable Sir Muhammad Zafrullah Khan: This does not arise.

Mr. President (The Honourable Sir Abdur Rahim): Yes, it.does not
arise. ’

Sir Cowasji Jehangir: May I know whether the Government are pre-
pared to come to Delhi whenever it is necessary to hold a meeting or
Session of the House whatever the time of the year it may happen to Le?

The Honourable Sir Muhammad Zafrullah Khan: Wherever a Session
of the Assembly is summoned by the Governor General, there the Govern-
ment of India will go.

Dr. P. N, Banerjea: Is it not a fact that the British Parliament has
been in almost continuous session since the commencement of the war?

The Honourable Sir Muhammad Zafrullah Khan: That does not arise
out of this question.

Mr. President (The Honourable Sir Abdur Rahim): Yes, that does not
arise. ’ ' )

Pandit Lakshmi Kanta Maitra: I raised a specitic question and I want
a specific reply. I want to know from the Honourable the Leader of
the House whether it is a fact that he tendered any: advice to His
Excellency the Governor General with regard to this particular Session
of this House.

The -Honourable Sir Muhammad Zafrullah Khan: I hive tried to
explain that the Honourable Member is not. entitled to kmow that.

Mr. M. S. Aney: On a point of order, on the point if he was consult-
"ed, he may be within the privilege of not disclosing that fact and the
nature of the advice, but has he got the privilege of not admitting or
denying the fact that he was consulted or not?

Mr. President (''ne Honourable Sir Abdur Rahim): I have had occa-
sion to point out more than once that I cannot compel a Member of the
Government to satisfy by-his answer any particular Member. A Member
of Government is at liberty to give any answer he considers \appropriate.



134 LEGISLATIVE ASSEMBLY [6ra Nov. 1940

Mr, Muhammad Ashar Ali: Is it within the knowledge of the Honour-
able Members of this Executive Council that the Honourable the President
of the Assembly was consulted in this matter?

The Hopourable Sir Muhammad Zatrullah Ehan: 1 have slready said
that the Honourable Member is not entitled to know that—certainly not
from me.

Sardar Sant Singh: May I know if the Leader of the House has been
consulted in this matter or not?

The Honourable Sir Muhammad Zafrullah Khan: That is what I have
declined to answer.

T

Mr. President (The Honourable Sir Abdur Rahim): Next question.

INDIGNITIES SUFFERED BY INDIAN LASCARS IN SOUTH AFRICA.

9, *Mr, Lalchand Navalrai: (a) Will the Secretray for Education,
Health and Lands be pleased to state if his attention has been drawn to
the news published by the Associated Press, Bombay, op the 12th Septem-

r, 1940, under the caption '‘Indignities in Bouth Africa, Indian Lascars
mprisoned’’?

(b) Is the Honourable Member prepared to make a statement on what
Mr. Kurup, the Presidént of the r}:);aia.n Workers Emigrants League, has
stated with régard to the indignities suffered by the Jndian lascars and
their being put to greater exploitation? o

-(e) What steps do Government propose to take and what guarantees do
they ask for against such a treatment?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.
{b) The incident to which Mr. Xurup refers is probably the prosecution
of the lascar crew of the S. S. ‘‘Baron Scott’’. The Government of
India are informed that these men were found guilty of continued wilful
disobedience of orders and sentenced to a short term of impFisonment at
Durban under the Merchant Shipping Act. Of the 22 seamen convieted.
18 ple.ad_,ed guilty to the charge.
(c)' Does not, therefore, arise
' Mr. Balehand Navairal: li;g I lmow from the Honotrable Member

whether it was within their ts o offer any indignities whatever to
these men (part one of the question)?

mnmueammﬂ Sir A. Ramaswami Mwdaliar: No one
has got the right to offer any indignity to any other person in this world.

Mr. Lalchand Navalrai: May I know whether any indignities were
offered or not in this case?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: To the
best of my knowledge, no indignities were offered.

Mr. Lalchand Navalrai: May I know if the Honourable Member has
made inquiries about it or not or the Honourable Member is simply
presuming? If so, will the Honourable Member make inquiries so that
there mav not be any recurrence of such indignities?
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The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir,
Inquiries have been made by the Agent General in South Africa to whom
certain complaints were made, and inquiries will be made as regards any
indignities on certain specific complaints when these lascars reach Cal-
cutta or an Indian. porv.

Mr. Govind V. Deshmukh: What is the nature of the indignities offered
to these men?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Honourable Member who has put the question refers to an article which
contains the nature of the complaint. The nature of the complaint is
‘that they were not entitled to be transferred to this 8. 8. ‘‘Baron Scott’".
‘They were transferred from one ship to another. One of the complaints
was that they were not required to be transferred to this particular vessel.
The reply T’havé got is that they signed om an agreement for twelve
months to sérve in any vessel which would go to India gnd that, there-
fore, there was no substance in that complaint. That was the main

reason why they declined to pursue their vayage and they were prosecuted
under. the Merchant Shipping Act.

Mr. M. 8. Aney: What is the indignity?

The Homourable Diwan Bahadwr Sir A. iummaml xudalh.r That 1
eannot wunderstund.

Mr. Govind V. Deshmukh: Was that the only complaint?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That
is the only complaint for which they have been prosecuted.

Mr. N. M. Joshi: May I ask whether, under the Indian Merchant
Shipping Act, lascars are asked to sign agreements to be transferred to
any part of the world or to any ships belonging to the same owner or
shether there are any limitations under the agreement?

The Honourable Diwan Bahadur Sir A, Ramaswami Mundaliar: Am I
‘to uynderstand that it is a general lagal question that the Honourable
Member wants me to answer, or is it with reference to this particular
«question ?

Mr, N. M. Joshi: As regards the particular question under discussion,
‘the Honourable Member told us that they had made an agreement fo
serve on any ship belonging to any company?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: 1 said
on any ship that would travel back from the United Kingdom to un
Indian port belonging to the same company.

Mr. N. M. Joshi: The Honourable Member did not say that. May I
ask whether the Government of India have considered the question that
8 lascar can be asked to sign an agreement to be transferred as if the
lascar was not a human being and to serve under any master, and whether
the Government of India agree that it is a right thing to do, because I

-
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feel that the Government of India must have considered that to ask a
human being to be transferred to another person as if it was a chattel is
a wrong thing and. is considered to be slavery?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: All this
indignation is ununderstandable by me. The lascars sign certain agree-
ments before they are taken on. There are in some cases liimted agree-
ments. What the limitation is refers to the voyages and the country to
which they can go. Within the management of the same company
transfer from one ship to another is one of the most natural transfers
that takes place and I fail to see where the question of slavery comes in
as the master is the same master, the Managing Agent of the same
Company.

Mr. N. M, Joshi: May I ask whether the Government of India have
considered whether under the British Merchant Bhipping Act a seaman
can be transferred from one ship to another without the consent of the
seaman himself?

The Honourable Diwan Ba.ha.clur Sir A. Ramaswami Mudaliar: In any
case, this agreement is an agreement which 13 entered into by the Indian

lascar whereby he agrees to be transferred from one ship to another of
the same Company.

Mr N. M. Joghi: May I ask whether the Government of India is uware
that there are certain agreements which on account of their being against
the public policy are wrong?

Mr. President (The Honourable Sir Abdur Rahlm) That is a matter
of argument,

ALLOTMENT OF DUFTRIES’ QUARTERS IN NEw DELaI.

10. *Maunlana Zafar Ali Khan: (a) Will the Honourable the Labour
Member be pleased to state the total number of Duftry’s quarters in New
Delhi available for allotment during the winter seasons 1926-27, 1930-31,
1936-37, 1938-39, 1939-40 and 1940-41?

(b) How many of them were aullotted by the Estate Office to the duftries
and record lifters of the Director General, Posts and Telegraphs’ Office,
during each year mentioned in part (a) above?

(c) How many duftries and record lifters were left unprovig_ied for?

(d) Has there been gradual decrease in the number of quérters allotted
each year? If so, what is the reason for such decrease?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (s) to
(¢). The information relating to the years 1926-27 and 1930-31 is not
available as the records have been destroyed.. A statement .giving the
information required in respect of the vears 1936-37 and 1988-39 to
1940-41 is laid on the table. '

(d) Yes. The Duftries’ quarters are allotted on a pro rata basis. If
the total demand of all Departments for them increases, the number
falling to the share of a particular Department, proportionately decreases.
The total demand has been gradually increasing and accordingly there
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has been a gradual decrease in the number of quarters allotted to the
Director General, Posts and Telegraph's office.

Statement-

1936-37. 1938-39. 1939-40. 1940-41.

1. Total No. of Duftries quarters 220 234 234 234
available for allotment.

2. No. of quarters allotted to Duf- 21 17 13 9
tries and Record lifters of the
Director General, Posts and Te-
legraphs office.

8. No. of Duftries and Record 7 9 156 16
lifters to whom 'quarters were
not allotted.

ALLOTMENT OF PEONS’ QUARTERS IN NEW DELHI.

11. *Maulans Zafar Ali Khan: (a) Will the Honourable the Labour
Member be pleased to state the total number of Peon’s quarters in New
Delhi available for allotment during the winter seasons 1926-27 to 1940-41?

(b) How many of them were allotted by the Estate Office to the peons
of the Director General, Posts and Telegraphs’ Office, during each year
mentioned in part (a) above?

(c) How many peons were left unprovided for?

(d) Has there been a gradual decrease in the number of quarters allotted
each year? If so, what is the reason for such decrease?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: (a) to
(¢). The information relating to the years 1926-27 to 1931-32 is not avail-
able as the records have been destroyed. A statement giving the informa-
tion required in respect of the years 1932-33 to 1940-41 is laid on the
table.

(d) No. It does not, therefore, arise.

Statement,
2|3 |8 (8|58 (3|3 |%
] =] = el = e
8|5 |8 |8 |8 |8 18 |Z
=1 = — — — _— — -
1. Total No, of Peons’ | 964 | 976 | 984 {1,134 (1,134 (1,134 ;1,134 \1,134 1,134

quarters available for
allotment.

2. No. of quarters allot- 6 3 3| 3 3 3 3 3 3
ted to Peons of the
D. G. P. & T.’s office.

3. No. of Peouns to whom 20 .. v
quarters were not al-
lotted. )
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Mr. Lalchand Navalrai: May I ask if they get anything by way  of
rent if no quarters are allotted to them? '

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I
‘should like to have notice of that question.

‘STANDARD AND GRADATIONS OF GHEE ADOPTED BY THE (GOVERNMENT OF INDIA.

12. *Dr, 8ir Ziauddin Ahmad: (a) Will the Honourable the Law Mamber
.please state what the meaning is of gradation in ghee?

(b) How many grades have the Government of India adopted in ghee?

(c¢) Is it not a fact that the standard and gradations are different  in
+different provinces, and that the Food Adulteration Acts of various pro-
vinces do not tally?

(d) Have the Government of India fixed its standard by testing raw
.ghee or wild ghee?

(e) ‘What is the quantity on which these expériments aré made?

(f) Has the attention of the Government of India been drawn to the
‘quantity of ghee exported from Gantur (Madras Presidenecy)?

(g) Is it not a fact that the total quantity exported fromn Gantur is
mmore than the total quantity of milk which the cattle of Gantur can yield?

(h) What materials are used in Gantur to produce the so-called ghee”

(i) Have the Government of India satisfied themselves that they can
spurchase pure ghee from the United Provinces? If so, are they prepared
to undertake to purchase pure ghee for the Members of the Assembly?

(j) What steps, if any do the Government of India propose to take to
‘stop -adulteration ?

Mr. 3. D. Tyson: (a) and {b). Under the Agricultural Produce
(Grading and Marking) (Ghee) Rules, 1988, packers may use the
**Agmark”’ label on ghee having the qualities prescribed in the rules.
Under the rules two grades are prescribed viz: ‘‘Special’’ and ‘‘General’’;
under ‘‘Special”’ provision is made for two types of ghee,—'Cow’’ and
**Buffalo™’.

(¢) and (j). Prevention of adulteration of foodstuffs is a provincial
subject under item 30 of Part II of the Seventh Schedule to the Govern-
ment of India Act, 1985. The standards prescribed for pure ghee under
the Provincial Food Adulteration Acts are not uniform. This question
was examined by an ad hoc Committee of the Central Advisory Board of
Health. The report of the Committee was adopted by the Board at its
meeting held in Poona in July last. -Efforts are being maae on the basis

then accepted to secure uniformity ifi the standards prescribed under the
Provincial Acts.

(d) The phrase ‘‘wild ghee” is not understood. Government fixed the
standards for ‘‘Agmark’’ ghee in consultation with the producers and the
trade after testing both raw and refined ghee.

(e) The numbers of ghee samples so far analysed under the ‘‘Agmark’’
scheme are:
Raw ghee—200.

Refined ghee—9500 (approximately).
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The latter represents a total quantity of more than 1} lakh maunds.
sampled. The minimum quantity of each sample is six oz.

(f) Yes.

(g) No.
(h) In Guntur as elsewhere pure ghee is made from milk fat.

(i) Yes. The Honourable Members of this House can purchase their-
requirements of ‘‘Agmark’’ ghee in the market without the intervention:
of Government,.

Dr. Sir Ziauddin Ahmad: My question was with reference to the.
purchase of glee by the Government of India. In view of the fact that
it is not possible to purchase good ghee in any market in the United:
Provinces, may I ask why the Government of India are paying higher
prices for the adulterated ghee?

Mr. J. D. Tyson: The Department for which 1 speak is not a purchaser-
of ghee at all.

Dr. Sir Ziauddin Ahmad: May I ask the Law Member to veply this
question?

The Honourable Sir Muhammad Zsfruilah Khai: Does the Honourable.
Member expect me to snswer a supplementary question on a question
which cught to be answered by anather Department?

Dr. Sir Ziauddin Ahmad: In view of the fact that it is humanly im-.
possible - to purchase pure ghee in the United _Pminﬁes

The Honourable Sir Jeremy Raisman: Not even the wild ghee in the
savage state!

Dr. Sir Ziauddin Ahmad: . .. may I ask why the Government of
India ‘ape purchasing the adulterated ghee from the markets of Khurja,
Chandausi, Hathras and other places and paying the price of pure ghee
when it is not pure?

The Honourable Sir Muhammad Zafrullah KEhan: The Honourable.

Member had better put down a question to that effect and I shall try to.
give a reply. '

DESIRABILITY OF ENLARGING THE APPELLATE JURISDICTION OF THE FEDERAL,
CoURT.

13. *Dr. P. N. Banerjea: (a) \Will the Honourabie the Leader of the.
House please state whether the attention of Government has been drawn
torthe decision of the Judicial Committee of the Privy Council in Horiram
Singh versus King-Emperor reported in the All India Reporter 1940 Privy
Council 54, which makes the appellate decisions of the Federal Court final
for all practical: purposes?

(b) -Are Government aware that important questions of constitutional
law have been raised in appeals in the Federal Court whose decisions are-
practically final according to the Privy Council ruling?
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(¢) Do Government propose to remove the anomaly that, while practi-
cally final decisions are given by the Federal Court in appeals involving
important questions of constitutional law, appeals under ordinary civil
law must be taken to a higher tribhunal, namely, the Judicial Committee
of the Privy Council? If so, how?

(d) Are Government aware of the dissatisfaction among the litigant
public that there should be two forums for final appeals, and that while a

few can get their appeals decided in India, others are forced to go to
England ?

(e) Are Government prepared to consider the advisability of bringing
into operation section 206 of the Government of India Act, 1985, and
investing the Federal Court with the powers permissible under that section
with the least possible delay?

The Honourable Sir Muhammad Zafrullah Khan: The question should
“have been addressed to the Honourable the Home Member.

UNSTARRED QUESTIONS AND ANSWERS.

APPOINTMENT OF COMMITTEES OF PILGRIMS AND AMIB-UL-H4J py PorT HAy
COMMITTEES ON PILGRIM SHIPS.

28. Khan Bahadur Shaikh Fazl-i-Haq-Piracha: (a) Will the Secretary
#or Education, Health and Lands please state whether Port Haj Commit-

tees can appoint committees of pilgrims or Amir-ul-Haj on pilgrim ships
leaving their ports?

(b) Are any such appointments made on ships returning back from
-Jeddah full of pilgrims? If so, who makes those appointments?

(c) How many committees and Amir-ul-Haj were appointed during the
Jast two years?

(d) Did they submit any reports making suggest.ions; for the improve-
-ments in shipping arrangements? '

(e) If so, how many of their suggestions have heen doeepted by Govern-
.ment and how many rejected ? .

Mr. J. D. Tyson: (a) Yes. )
(b) Appointments are made by His Majesty’s Legation at Jedda.

(c) 82 Amirs-ul-Haj. No Committees of pilgrims were appointed.
(d) Yes.

(e) Reports of the Amirs-ul-Haj are examined by the Port Haj Com-
mittees who forward to the Government of India their recommendations.
These recommendations are scrutinised by the Government of India and
;action is taken where this is possible and justified: if they relate to matters
.of policy, the Standing Haj Committee is consulted before appropriate action
is taken. In view of the practice just described, the report of each Amir-ul-
Haj is not separately examined by the Government of India and it is not,
therefore, possible to comply with the Honourable Member’s request.

: i . n STy B o
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APPOINTMENT OF MusLIM STAFF oN INDIAN PrLgrIM SHrPs.

29. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Secretavy
for Education, Health and Lands please state whether any provision has
been made in the Indian Pilgrim Ship Rules that shipping companies should
appoint Muslim staff on their pilgrim ships?

(b) If the answer to part (a) be in the affirmative, how many Muslims
and non-Muslims are employed on the ships of the Mogul Line?

(c) Are Government aware that there is a keen demsnd for nurses. on
pilgrim ships? If so, what steps have Government taken to compel the
shipping company to employ such nurses? )

(d) Is it one of the functions'of the Port Haj Committee to provide:
Muslim staff for employment on board the pilgrim ships?

(e) If the angwer to part (d) be in the affirmative, on how many occa-
sions have the services of the Committees been utilised by the Mogul Line?

Mr. J. D. Tyson: (a) The attention of the Honourable Member is
invited to sub-rule (1) of rule 84, sub-rules (2), (4) and (5) of rule 156 end
rule 165 of the Indian Pilgrim Bhips Rules.

(b) 527 Muslim and 472 non-Muslim crew.

(c) Yes. The matter is under examination.

(d) Yes.

(e) Figures are not available but the Bombay Port Haj Committee
frequently sends to Messrs. Turner, Morrison & Co., Muslims for employ-
ment and if there are vacancies and the-applicants are found suitable they
are invariably employed.

SHIPPING ARRANGEMENTS FOR THE NEXT HaJ PIGRIMAGE.

30. Khan Bahadur Shajikh Fazl-i-Haq Piracha: Will the Secretary for
Education, Health and Lands please state whether Government have
under consideration the question of shipping arrangements for Indian pil-
grims who wish to perform the next Haj Pilgrimage? Do Government pro-
pose to consult the Port Haj Committees in the matter?

Mr. J. D. Tyson: The attention of the Honourable Member is invited
to the press communique, dated the 31st October, 1940. Government
propose to consult the Port Haj Committees as and when occasion arises.

RATIFICATION OF THE INTERNATIONAL SANITARY CONVENTION OF PARIS.

31. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Secretary
for Education, Health and Lands please state whether the Government
of India have ratified the International Sanitary Convention of Paris,
19282

(b) If the answer to part (8) be in the negative, are Government under
any obligation to éomply with its provisions?

(c) If the answer to part (b) be in the affirmative, have Government
arranged any quarantine stations or hospitals at the ports in this country
for dealing with cases of infectious diseases mentioned in the Convention?
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(d) Do Government charge any fee from outgoing and incoming Ppussen-
gers for the maintenance of those institutions?

(e) If the anawer to part (d) be in the negative, is not the cost met:
from Government funds?

(f) If the answer to part () be in the affirmative, are Government pre-
pared to apply the same principle to the quarantine arrangements at
Kamaran and discontmue the fee which is at present taken from pilgrims?

Mr. J. D. Tyson: (2) and (b). The Government of India have not
ratified the International Sanitary Convention of 1926 and are therefore-
under no legal obligation to enforce its provisioms, but, in practice, the re-
quirements of the Convention are followed as far as possible.

(c) and (e). Arrangements for dealing with eases of infectious diseases
mentioned in the Convention exist at the provincial hospitals maintained at
ports. The Government of India do not incur any expenditure on these:
arrangements except at Karachi Air Port where they maintain an isolation
hospital for cases of yellow fever. This hospital is not maintained under
the Convention but because of the imperative need of proteeting India
from the incursion and ravages of a highly dangerous disease.

(d) No.

(f) Kamaran dues are levied in accordance with the Anglo-Dutch Agree--
ment and not in pursuance of the International Sanitary Convention.

SurrpNGg Fares rroM INDIAN PORTS TO JEDDAH AND LOW SPEED OF CERTAIN
Preoera. Sazes.

82. 'Khan Bahadur Shaitkh Fazl-i-Haq Piracha: (a) Will the Secretary
for Education, Health and Lands please state the fares charged by ship-
ping companies for their pilgrim ships from Indian ports to Jeddah and
back during the last’ four years?

(b) Will the Honourable Member please state the speed of pigrim ships
of the Mogul Line?

{c) Have Government received any complafnts about the low speed of
those ships?

(d) If the answer to part (c) be in the affirmative, what action hus
been taken to improve their speed?

Mr, 4. D, Tyson: (a) A statemnent showing the maximum steamer fares
fixed by the Bhipping Compunies concerned during the past four pilgrim
seasons is appended.

(b) The speeds of pilgrim ships of the Mogul Line are as follows:

Name of vessel. Contiaet spesd. .. = Speed-on trials.
“ Talami " 1} knote. : 14-1 knota.
« Rizwani un o, 18-0 ,,
« Rahmani " n 129 ,,
“ Khosro 11 » 12:9
“ Akbar "’ 1, A T R
“ Alavi " 104 . » 1o,
# Jehangir 0o, ‘28,
(c) Yes. Lo

(d) The possibility of taking any action is under exammatlon
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Statement showing the marimum fares charged by Shipping Companies.
1936-37 and 1937-38 pilgrim seasons.
Single Return

with with
food. food.
Ras. a. P Ra. A. P.
) - [ First class . . 412 0 0 626 0 O
From Bombay to Jedda . . < Second class . 287 0 0 451 0 O
Deck . . . 118 0 0 178 0 O
_. [ First class . . 400 0 0 602 0 O
From EKarachi to Jedda . . « < Secand class . 215 0 0 427 0 O
Deck . . . 115 0 0 172 0 ©
First class . . 449 0 0 700 0 O
From Calcutta to Jedda . . . < Becond class . 324 0 0 525 0 O
: N Deck . . . 147 0 0 231 0 O

For children under 10 years of age these fares were reduced by the following amounts
on account of food charges :

Single. Return.
Rs. . P. Rs. a. p.
First class . . 19 8 0 3 0 0
From Bombay . . . + < Becond class . 19 8 0 39 0 0
Deck . . . 5 00 10 0 0
First class . . 13 8 0 27 0 O
From Karachi . . . . . < Becond class . 13 8 0 27 0 0
Deck . . . 3 80 700
First class . . 25 8 0 51 0 O
From Calcutta . . . < Second class . 25 8 0 51 0 0
Deck . . . 700 14 0 0

1938-39 pilgrim season :

Single Return
with with -

food. focx_i.
Ra. a. p. Ra. a. p.
First class . 407 0 0 621 0 O
From Bombay . . < Becond class 282 0 0 446 0 0
Deck . . 113 0 0 173 0 ©
First class . 395 0 0 597 0 0
From Karachi . . . . Second class 270 0 0 422 0 O
C Dbeck . . . 110 0 0 167 0 O
- (Firstclass . . 444 0 0 695 0 ©
From Calcutta to Jedda (and back to < S=cond class . 319 0 0 520 0 O
Calcutta in case of return fare). Deck . . . 142 0 0 226 0 O
First class . . .. 658 0 0
From Calcutta to Jedda and back to <{ Second class. . .. 483 0 0
Bombay. Deck . . . .. 199 8 0
First class . . .. 646 0 0O
From Calcutta to Jedda and back to < Second class . .. 471 0 0
Karachi. Deck . . . . 198 8 ©

B
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For children under 10 years of age these fares were reduced by the following aml;:u.ntl
on account of food charges :

Single. Return.
Rs. A. ». Ra. A. P.
First class . . 19 8 0 3 0 0
From Bombay . . . . 4 Second class . 19 8 0 3 0 0
. Deck . . . 5 0 0 10 0 0
First class . . 13 8 0 27 0 O
From Karachi . . < 8econd class . 13 8 0 27 0 0
Deck . . . 3 8 0 700
First class . 25 8 0 51 0 0
From Calcutta . < Becond class . 25 8 0 51 0 0
(Deeck . . . 700 140 0

1939-40 pilgrim season.

Single. Return.
Rs. a. 7. Rs. a. p.
First class . . .. 621 0 0
From Bombay . 4 Becond class . .. 446 0 0
Deck . . . - 173 0 0
. First class . . .. 597 0 0
From Karachi . . . < Becond class . .. 422 0 0
Deck . . 1867 0 ©

For children under ten years of age these fares were reduced by the following amounts
on account of food ocharges :

Single.’ Return.
Rs. A. P. Rs. a. p.
First class . . . 39 0 0
From Bombay . < Second class . .- 39 0 0
Deck . . . .. 10 0 0
First class . . .. 27 0 0
From Karachi . . 4 Becond class . - 27 0 0
Deck . . . . 700

Nore.—During the 1936-37 and 1939-40 pilgrim seasons the Scindia Steam Naviga-
tion Company did not operate.

GRANT OF ALLOWANCES TO NoN-RESIDENT MEMBERS OF THE PoRT HaJ
COMMITTEES FOBR ATTENDING MEETINGS.

383. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Secretary
for Education, Health and Lands please state whether any members of
the three Port Haj Committees belong to places other than the ports
concerned?

(b) If the answer to part (a) be in the affirmative, are those members
given any travelling and subsistence allowances for attending meetings of
the Committees? :

(c) If the answer to part (b) be in the negative, are Government pre-
pared to grant them suitable allowances?

Mr.J. D. Tyson: (a) Yes.
(b) and (c). No.



MOTIONS FOR ADJOURNMENT.

Mr. President (The Honourable Sir Abdur Rahim): Mr. Thirumala
Rao has given notice of a motion for adjournment.

Honourable Members: He is not here.

FAILURE TO CALL A SESSION OF THE LEGISLATIVE ASSEMELY BETWEEN THE
PERIOD APRIL 9 To OcToBER 1940.

Mr. President (The Honourable Sir Abdur Rahim): The next motion
for adjournment stands in the name of Pandit Lakshmi Xanta Maitra.
He wants to discuss a definite matter of urgent public importance, name-
ly:

‘“‘Callous indifference of the Government to Indian public opinion as evinced by
its failure to call & Session of this Assembly during the period commencing from
April 9, 1940,—the date of German invasion of Denmark to the end of October, 1940,
when momentous events yitally affecting the interests of India as a belligerent country
in the war were taking place and during which the British Parliament had been in
almost continuous session.”

Is there any objection to it?

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House):
Sir, I object to the motion. As I pointed out yesterday, the Legislature is
summoned by His Excellency the Governor General. It is not summoned
by the Government of India or by the Government as is stated in the
motion. Obviously if the motion were to be discussed the matter under
disri-lussion would be the failure of the Governor General to call the House
earlier,

Mr. President (The Honourable Bir Abdur Rahim): Do I understand the
Honourable Member to contend that the Government of India are not
concerned in the matter? hd

The Honourable Sir Muhammad Zatrullah Khan: It is not primarily the
concern of the Government of India. The motion says “‘by its failure"’,
that is to say, the Government’s failure to call a Session of the Assembly
and I wish to point out that that is a mis-statement of the position. It is
not the Government which calls the Session.

Mr. President (The Honourable Sir Abdur Rahim): The Government of
India may not call a Session, but I suppose what the Honourable Member
has in mind is that there ought to have been a Session during that period.

The Honourable Sir Muhammad Zafrullah Khan: What I am respect-
fully submitting is that the matter then under consideration would be that
the Governor General ought to have summoned the Legislature and the
matter under discussion would be the failure or the omission of the Gover-
por General to call the Session. The Honourable Member ecannot get
away from that. There is no responsibility laid upon the Government as
such with regard to the calling of the Session, the responsibility being en-
tirely that of the Governor General.

Mr. President (The Honourable Sir Abdur Rahim): Do not the Govern-
ment of India advise the Governor General on this matter?
(145 )
B2
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The Honourable Bir Muhammad Zafrulleh Kban: Would the House then
wish to discuss this: what advice did the Government of India give the
Governor General? Did the Governor General accept that advice or did the
Governor General act contrary to that advice? And then which Members
of the Executive Council gave what advice and which other Members gave
what other advice and so on?

Mr. President (The Honourable Sir Abdur Rahim): The substance of
the motion is that there was no Session of the Legislature and the Honour-
able Member says there ought to have been a Session.

The Honourable Sir Muhammad EZafrullah Khan: Therefore, the whole
question is, who could call a Session and who has failed to call a Session.
Assuming, that one should have been called, it is not the Government of
India who could do so but the Governor General. You cannot discuss this
matter without reflecting upon the Governor Geners] in the matter of his
not having called a Session earlier, as Honourable Members desire that it
should have been called. Therefore this question cannot be discussed in
this House. I may draw your attention to two rulings which you have
been pleased to give on matters like this. One is at page 379, Vol. VI
(1936), Legislative Assembly Debatesr -

“T have no hesitation in holding that so far as this motion of Mr. Satya Narain
Binha is concerned, it is not in erder on the substantive ground that no motion like
that can be moved without speeches reflecting on the conduct of the Governor of
Bihar and it is not permitted under Standing Order 29."-

The motion related to the corduct of His Excellency the Governor of
Bihar for taking active part in organizing parties to fight the Congress in the
forthcoming elections of the local Assemblies. If that was a matter which
in its discussion would necessarily call for speeches reflecting upon some-
thing done by a Governor, which is prohibited under Standing Order 29, it
equally prohibits anything the discussion of which would reflect upon what
has been done or what has not been done by the Governor General. Such
a matter cannot form the subject matter of an adjournment motion.

Mr. Pregident (The Honourable Sir Abdur Rahim): That was a motion
directly challenging the conduct of the Governor of Bihar,

The Honourable Sir Muhammad Zafrullah Khan: So is this. Here the
motion is that the Governor General did not call a Session earlier. This
motion directly challenges the failure of the Governor General to call a
SBession. I submit it is not the duty of anybody to call upon the Governor
General or ask the Governor General to call & meeting at any particular
time.

Then, Sir, on another occasion you gave a ruling and that refers to the
Governor General. This is at page 721, Vol. I (1938), Assembly Debates:

“Mr. M. Asaf Ali: * * * 1 am certainly within my righfs to discuss even the
actions of the Governor General hecause T am not referring to him as distinct from
the Government of which he happens to be the head. He is the head of the Govern-
ment of India and he kas taken that action.

Mr. President: The Honourable Member is confusing the two—the Governor
General and the Governor (eneral in Cauncil. These are two distinct constitutional
entities.” )

L]
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.Wall, Bir, in the present motion for the alleged default of one consti-
tutional entity, it is proposed to censure another constitutional entity.

Some Honourable Members: No, no.

The Honourable Sir Muhammad Zatfrullah Khan: The motion which was
referred to in the ruling which I quoted just now was ‘‘the dangers of the
constitutional crisis occasioned by the exercise of the powers conferred by
section 126 of the Government of India Act.”” The ruling appears on
page 722: ;

“There is no doubt at all that this motion is entirely misconceived. The action
taken in this case is purported to have been taken by the Governor General acting in
his discretion under sub-section (5) of section 126 of the Government of India Act and
there cannot be the least doubt that any such action cannot be discussed or criticised
on the floor of the House. A matter like this cannot be discussed here without
calling in question the action which has been taken by the Governor General acting
in his discretion and the very intention of the Government of India Act in permitting
the Governor General in certain matters to act in his discretion is that such action
cannot be called in question by the Legislature or by the Government.”

Mr. President (The Honourable Sir Abdur Rahim): What .
challenged at that time? ): What action was

The Honowrable Bir Muhammad Zafrullah Khan: I believe, Sir, it was
some direction issued by the Governor General to the Governors of fwo
provinces with regard to the edetention of certain political prisoners.
There again it cannot be said that the Government of India were not inter-
ested or not concerned buf the constitution has devised authorities in that
way. There are certain matters which are vested in the Governor General.
It is open to the Governor General to consult Members of Council or any-
body else that he chooses to consult over these matters; but that is not a
duty or an obligation which is laid either upon the Governor General him-
self or upon the Members of Council. It is open to him to consult them
but he is not bound to consult them. I, therefore, submit that this matter
or any such matter where action has been taken or has not been taken with
reference to something which is within the discretion of the Governor Gene-
ral as such cannot form the subject matter of an adjournment motion,

Sir Muhammad Yamin Khan (Agra Division: Muhammada# Rural): Sir,
the Honourable Member as a good lawyer has taken shelter behind the
technicalities of law. But the simple point here is that the business of the
House is prepared by the Governor General in Council and then the Session
is summoned. So the Governor General as such is consulted for the
summoning and only the issue of summons is dome in the name of the
Governor General. So it is only one part of the thing which is dane by the
Governor General. If the Honourable Member had said tha’ the Governor
Genersl in Council placed the matter before the Governor General and he
refused to act on their advice, he could surely take that plea. But here
we are not concerned with the Governor General or the issuing of the
summons; our only concern is whether there was material for the House t.o
go on from day to day during this time or not, and whether or not this
House as the representative body for the whole of India which is a
belligerent country involved in the war should be consulted for _the. prose-
cution of the war. We say it is the Governor General in Couneil who has
failed and not the Governor General.
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Mr. President (The Honourable Sir Abdur Rahim): From the wording
of the motion it appears that the Honourable Member was under the im-
pression that it is the function of the Government of India to call a Session
of this House.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): This motion was worded like that, but I subsequently amended it
and gave notice of another motion. '

Mr. President (The Honourable Sir Abdur Rahim): Certainly this
motion, as worded, is out of order as it is not the function of the Govern-
ment of India to summon a Session of the Assembly.

FAILURE oF GOVERNMENT TO ENABLE MR. SuBHASH CBANDRA BOSE TO ATTEND
THE SESSION OF THE LEGISLATIVE ASSEMBLY.

Mr. President (The Honourable Sir Abdur Rahim): The next motion
is in the name of the same Honourable Member, Pandit Maitra, who wants
to discuss the failure of Government to take steps to enable Sj. Subhash
Chandra Bose recently elected to this House to attend this Session in
response to the summons of the Governor General and discharge his duties
to his constituency.

Was it under the orders of the Government of India that he has been
prevented from attending the Assembly?

Pandit Lakshmi Kanta Maitra: Yes, Sir’
The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Pandit Lakshmi Kants Maitra: My contention is that Srijut Bose
was detained originally under the Defence of India Act at the instance of
the Government of India, and during his detention he offered himself as a
candidate for election. He was duly elected and a summons was issued
from the Government of India inviting him to attend the Session.

Mr. President (The Honourable Sir Abdur Rahim):
moment, is he under arrest? o

Pandit Lakshmi Kanta Maitra: He is an under-trial prisoner. He has

been under detention since the 2nd August in conneetion with the Holwell
Monument agitation,

At the present

Mr. President (The Honourable Sir Abdur Rahim): Is it the gist of
gonpur;.ble Member’s complaint that he is not allgwed to '_aatgt.l:nrf f :ﬁ:
ession

Pandit Lakshmi Kanta Maitra: It is that the Government of Indis have
not taken steps to facilitate his attendance here. He has been detained
since the 2nd August under the Defence of India Act in connection with
the Holwell Monument agitation.

Mr. President (The Honourable Sir Abdur Rahim): Was that :
passed by the Government of Tndia? ) a8 that order

Pandit Lakshmi Kanta Maitra: Yes, Sir.
The Honourable Sir Muhammad Zatrullah Khan: No, Sir, that is untrue.
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Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
this motion is out of order. Mr. Subhash Chandra Bose was not detained
under ahy order issued by the Govermment of India, apd, therefore, they
are not responsible for his inability to attend the Session.

~ Mr, President (The Honourable Sir Abdur Rahim): The next motion
stands in the name of Sir Henry Gidney. Does the Honourable Member
wish to move it?

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): Sir, I have
come to an agreement with the Honourable Member . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable
Member moving it? He cannot make & speech.

Lieut.-Oolonel Sir Henry @idney: I do not want to do so. But will
you not allow me to explain why I am withdrawing it?

Mr, President (The Honourable Sir Abdur Rahim): There is no question
of withdrawing. Is the Honourable Member going to move his motion?

Lieut.-Colonel Sir Henry Gidney: No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The next motion
standing in the name of Mr. Deshmukh is substantially the same as the
one which the House rejected yesterday and is, therefore, out of order.

LAwWLESSNESS IN BIND.

Mr. President (The Honourable Sir Abdur Rahim): Then, Mr. Lalchand
Navalrai has given notice of a motion to discuss the failure of Government
in not exercising their special powers of responsibility by not taking law
and order into their own hands for safeguarding the legitimate interest of
safety and security of the minority community in Sind, during the present
continued lawlessness resulting in a series of murders and in not preventing
grave menace to the peace and tranquillity of the province of Sind, specially
the Sukkur district. '

Has the Government -of India any power to intervene?

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): My case is
different from the point that has been raised about the powers of the
Government of India and of the Governor General. I have not invoked
the power of the Governor General in his discretion. I have said that
there is no peace or tranquillity in Sind, which is a part of India and I
submit that the Government of India have got general powers. . .

Mr. President (The Honourable Sir Abdur Rahim): Where do you get
that? I think the general powers of superintendence, direction and con-
trol had been taken away by the Act of 1935.

Mr. Lalchand Navalrai: I may refer to section 7 of that Act; tl!e
executive authority has been given to the Governor General by His
Majesty’'s Government: it says:

“Bubject to the provisions of this Act, the execative autkority of the Federation

shall be exercised on behalf of His Majesty by the Governor General either directly
or through officers subordinate to him. . ..”
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Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-

able Member know that this part of the Act i - r o
has not been applied. P § not in operation at all? It

Mr. Lalchand Navalrai: General powers under the Federation have

Reet? in force: we have been using the whole of the Government of India
c .

.Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member is quite wrong.

Mr. Lalechand Navalrai: Then I would submit that it is the primary
duty of the Government of India to maintain peace and tranquillity in
the whole country, and when no steps are being taken to protect the
lives and property. . . . .

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member has said all that. I cannot allow him to make a speech: this
is only a point of order. The Honourable Member's motion is quite out of
order. He has failed to satisfy me that the Government of India have any
power, supposing the facts are correctly mentioped, to resume the admi-
nistration of law and order and to ensure peace thereby in the province of
Sind. The motion is, therefore, disallowed.

PLACING OF LARGE ORDERS OF PURCHIASES WITH A FEW INDIVIDUALS.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member, Sir Ziauddin Ahmad, wish te move his motion?

Dr. Sir Ziauddin Ahmad (United Provinces Bouthern Divisions: Muham-
madan Rursl): Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member wishes to move the adjournment of the House for the purpose
of discussing a definite matter of urgent public importance, namely:

““The policy now pursmed by the Government of India in placing large orders of
purchases in a few individuals and thus discouraging the development of cottage and

small industries, and encouraging the system of sub-contracts, involving financial loss
to the country.” .

The Honourable Sir Muhammad Zafrullah Khan: Sir, T object to this
motion being admitted. To begin with, it does not deal with a specific
matter of recent occurrence. It seeks to discuss a question of policy in
which all sorts of factors will be involved. . . .

Mr. President (The Honourable 8ir Abdur Rahim): It states ‘‘the
policy of the Government of India in placing large orders with a few in-
dividuals’’. That is the gist of his complaint.

The Honourable Sir Muhammad Zatrullah Khan: T am coming to that.
It says “the policy now pursued by the Government of India’, trying
to make the matter out as one of recent occurrence. If the policy is to be
judged from what has actually happened, a muech larger number of firms
and individuals are receiving orders from the Government of India.

Mr. President (The Honourable Sir Abdur Rahim): That is on the
merits,
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The Honourable 8ir Muhammad Zafrullah Khan: Therefore, I submit
that it would mean going into details of all sorts.

) Mr. President (The Honourable Sir Abdur Rahim): At present I can
in such a case as this only proceed on the facts as stated in the notice.
You can point out during the argument what the real facts are.

The Honourable Sir Muhammad Zafrullah Khan: I do submit that
this is not & matter either specific or of recent occurrence. Whatever the
Government of India are doing, they have been doing for over sixteen
months mow. The House has since sat twice in long Sessions and there
has been no change in what the Government are doing in this respect. The
matter should have been raised at the earliest opportunity.

Dr. Sir Ziauddin Ahmad: May I reply?

Mr. President (The Honourable Sir Abdur Rahim): There is no question
of reply: on the point of order, you can mention what your contention
is.

Dr. Sir Ziauddin Ahmad: As regards the objection raised that the
question should be of recent occurrence, I would just remind that during
the last Session of the Assembly they repeatedly gave us to understand
that they will not allow sub-contracts; and I alnk they are still following
the policy of placing large orders in the hands of a few individuals and the
system of sub-contracts is still continuing. . . .

Mr. President (The Honourable Bir Abdur Rahim): You mean in spite
of the assurance of the Government given in the last Session of the
Assembly?

Dr. Sir Ziauddin Ahmad: Yes; and they are still discouraging these
smaller industries.

Sir Muhammad Yamin Khan: The Honourable Member says ihey are
not of recent occurrence; but he has not shown that they are of old occur-
rence, that these things occurred when the Assembly was in Session last
time.

Mr, President (The Honourable Sir Abdur Bahim?: The Honourable
Member ought really to have worded it more definitely. He says ‘‘The
policy now pursued’’; this is somewhat vague. The Honourable Member
does not say that this has occurred only since the last Session of the

Assembly.

Sir Muhammad Yamin Khan: He means ‘‘since the last Session of
the last Assembly was over’’.

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member in ‘whose name this motion stands says his grievance is that the
old policy is being continued. If he was on the pcint that a certain
assurance which was given, which would have made the matter quite
specific, has not been carried out, he should have framed the. motion,
"drawing attention to that assurance. According to him, we are now pur-
suing the same policy which we had been pursuing previously.
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Dr. Sir Ziauddin Ahmad: You are continuing the policy which you pro-
mised to change.

Mr. Pregident (The Honourable Sir Abdur Rahim): I think the Hon-
ourable the Leader of the House is perfectly right in pointing out that
the motion as now worded is unsustainable. The motion is about the
policy now pursued. Dr. Sir Ziauddin Ahmad explained that what he
meant was the poligy pursued since the last meeting of the Assembly,
in spite of certain assurance given by the Government to the contrary.
But in his notice he has not mentioned what that assurance to the contrary
was, or that the present policy, that is the policy pursued since the last
rr_leeting of the Assembly, was in violation of that assurance. In these
circumstances, I must rule that the motion is out of order.

FINANCIAL ARRANGEMENTS WITH His MAJEsTY'S GOVERNMENT RE PAYMENT
FOR THE PURCH.®;E OF MATERIALS FROM INDIA.

Mr. President (The Honourable Sir Abdur Rahim): Dr. Sir Ziauddin
Ahmad next wishes to move for adjournment of the House in order to
discuss the failure of the Government of India to make any public announce-
ment in regard to the financial arrangements with His Majesty's Govern-
ment relating to the payment for the purchase of materials from India.
Any objection?

The Honourable Sir Jeremy Raisman (Finance Member): Yes, Sir. 1
object to this for the simple reason that in my last budget speech I made
a very careful statement of the arrangement with His Majesty’'s Govern-
ment regarding all forms of defence expenditure and supply connected with
defence.

Dr. Sir Ziauddin Ahmad: Will the Honourable Member explain whe-
ther it is a fact that the orders given by His Majesty's Government are
executed by the Supply Department and the price is subsequently debited
to the Defence Department, subsequently to be settled between the
Defence Department and His Majesty’s Government? Is that a fact?

The Honourable Sir Jeremy Raisman: What I explained in my budget
speech was that all expenditure on defence including expenditure on sup-
plies connected with defence was in the first instance debitable to His
Majesty’s Government and that India would bear a certain share which I
explained consisted firstly of former normal defence budget plus & certain
element to allow for the increase of prices, and, secondly, the cost of
certain measures of India’s local defence. The cost of materials consum-
ed in connection with Indian local defence measures was debitable to
India; all the rest was debitable to His Majesty’s Government. The
statement was perfectly clear and was made in great detail.

Dr. Sir Zisuddin Ahmad: May I know, Sir, if the entire cost of all the
purchases is first debited to the Defence Department?

The Honourable Sir Jeremy Raisman: In the first instance all such

12 Noow. ¢Xpenditure is first debited to His Majesty’s Government, but

such expenditure as belongs to the measures concerned with

the local defence of India is then debited to India and credited to His
Majesty’'s Government.

Dr. Sir Ziauddin Ahmad: T am talking of the orders placed



MOTIONS FOR ADJOURNMENT 1563

Mr. President (The Honoursble 8ir Abdur Rahim): The Homourable
Member is really arguing. The Honourable the Finance Member’s objec-
tion is that he had explained this arrangement at the last Session. If that
is 80, then this motion would be out of order as it would not be a matter
of recent occurrence. Having regard to the fact that, as stated by the
Honourable the Finance Member, the financial arrangements with His
Majesty’s Government relating to payments for purchase of materials
were fully explained by him at the last Session, I hold that the motion
does not relate to an urgent matter of recent occurrence within the mean-
ing of the rules.

OpINiONS OF THE HONOURABLE MEMBER FOR RAILWAYS AND COMMUNICATIONS
oN THE D’Souza REPORT.

Mr. President (The Honourable Sir Abdur Rahim): Then, we come to
the next motion which is in the name of Dr. Sir Ziauddin Ahmad. .He
wisheg by this motion to discuss a definite matter of urgent public im-
portance, namely, the premature and misleading opinions expressed aboub
the D’Souza Report and the position of the Mussalmans l.)y the 'Honom-u.ble
Member for Communications in his speech before the Indian Railways Con-
ference Association on the 26th October, 1940.

The Honourable Sir Andrew Clow (Member for Railways and Com-
munications): I take objection to this motion. I am not sure what the
Honourable Member wishes to discuss, but I made no premature state-
ment, nor did I express any misleading opinion.

Mr. President (The Honournble Sir Abdur Rahim): Misleading is only
his adjective?

The Honourable Sir Andrew Olow: I think it is, Sir. I understand
that the statement which my friend wishes to discuss was in substance a
repetition of a statement that I made in this House in the course of the
budget debate last year. The statement to which the Honourable Member
refers is the gist of that statement.

Dr. Sir Ziauddin Ahmad: No, Sir; I have got before me a copy of his
speech. The Honourable Member said that on Mr. D’Souza’s Report he
had reached no conclusion; and perhaps if he had stated he would come to
no conclusion until the public and the Railway Administrations have had
an opportunity of studying that Report, it would have been all right. But
he goes further and says:

‘‘Another important and difficult question is whether Mr. D’Souza’s proposals for
appointments are in consonance with the principle of communal considerations. . . . . "

Further on he says:

‘T am quite clear in my mind, and I feel sure that this Conference will agree with me,
that we must not allow promotions to depend on communal considerations. . . . .. "

Mr. President (The Honourable Sir Abdur Rashim): The Honourable
Member for Communications says that he had expressed that opinion
before.

Dr. 8ir Ziauddin Ahmad: Not in these words; not on the D’Souza
Report. The D’Souza Committee was not appointed at the time when
the Honourable Member for Communications expressed his opinion.
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Mr. President (The Honourable 8ir Abdur Rahim): But he says he
had enunciated that principle before and he only re-affirmed it.

_ Dr. Sir Ziauddin Ahmad: The Honourable Member for Communica-
tions has to give his opinion for the Government of India on the recom-
mendations of the D'Souza Report. By giving his opinion on one issue

raised in this Report and asking his subordinates to agree with him he is
really prejudicing the whole case.

Mr. President (The Honourable Sir Abdur Rahim): What do you mean
by prejudicing the whole case? Do you mean to say that the Govern-
ment of India are not entitled to come to any decision on this point until

the Assembly has had an’ opportunity to disecuss it? Is that the sug-
gestion?

Dr. Sir Ziauddin Ahmad: When he says ‘I am quite clear in my mind,
and I feel sure that this Conference will agree with me’,—on that one issue
he asks the conference to agree with him; and all the members of the
conference are his subordinates, and, therefore, he is really prejudicing

the opinion of these people. He ought to have received their opinion
first.

The Honourable Sir Andrew Olow: The opinion which my friend has
cited is not an opinion on an issue connected with the D’Souza Report at
all. The opinion which I expressed was really a re-affirmation in rather
less strong terms of the principle which I affirmed in the course of the
debate on the Railway Budget last year.

Dr. Sir Zianddin Ahmad: But he did discuss this question, and this
was one of the issues raised in that connection, and on that issue the Hon-
ourable Member expressed his opinion very definitely . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Why should he not
express his opinion?

Dr. Sir Zianddin Ahmad: The Government of India means Sir Andrew
Clow, and everybody knows it, and he expressed that opinion before the
Railway Conference in the presence of his subordinates.

Mr. President (The Honourable Sir Abdur Rahim): Was it not open
to him to express that opinion?

Dr. Sir Ziauddin Ahmad: If it is open to him to e;xpress that opinion,
then it is open to us to say that he should not sit in judgment of that
Report without giving us an opportunity to express cur view.

Mr, President (The Honoursble 8Bir Abdur Rshim): This opinion was
not recently expressed. As the Honourable Sir Andrew Clow pomted out,
that was a matter raised at the last Session, and before the Conference
took place he had already affirmed that principle. Under the circum-
stances I disallow the motion as it does not relate to a mafter of recent
occurrence.
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DELAY IN HOLDING THE SESSION OF TEE LEGISLATIVE ASSEMBLY.

« Mr. President (The Honourable Sir Abdur Rahim): Then, we come
to the next one. Maulana Zafar Ali Khan wishes to discuss a definite
matter of urgent public importance, namely, the incorrect advice given
by the Government of India to His Excellency the Viceroy for postponing
the Assembly Session by two months in spite of important political develop-
ments in the country. .

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): This
matter has come before the House before, and arguments have been
advanced in support of the contention

Mr, President (The Honourable Sir Abdur Rahim): The Honourabla
Member is asserting that the Government of India did give advice to
postpone the Assembly Session. I want to know what the Honourable
the Leader of the House has got to say on that point.

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member says that the Government of India gave the advice to postpone
the Assembly Session. He assumes that the Government of India gave
advice; but the Government of India as such gave no advice. The Gov-
ernment of India is the Governor General in Council. The whole object
of these adjournment motions is to bring under discussion and discover
what any Member of Gévernment may have told the Governor General
with regard to this matter.

Some Honourable Members: No, no; not at afl..
Sardar Sant Singh (West Punjab: 8ikh): You dre avoiding us.

The Honourable Sir Muhammad Zafrullah Khan: I have plainly stated

that in these matters Government are unable to disclose anything that
may have happened.

Mr. President (The Honourable Sir Abdur Bahim): Then the House
may take it that this statement is not challenged.

The Honowrable Sir Muhammad Zafrullah Khan: I object to it on the
ground thet there being no obligation upon the Government of India to
give any adviee, they have not failed in any respect.

"Mr. President (The Honourable Sir Abdur Rahim): Objection having
been taken to this motion being meved; the Chair should like Honourable
Members who are in support of leave being granted to rise in their seats.

(Less than 25 Honourable Members stood up.)

As less than 25 Honourable Members are in support of leave being
granted, leave is refused.

Huce EXPENDITURE WITHOUT SANCTION OF THE LEGISLATURE.

Mr, President (The Honourable Sir Abdur Rahim): Mr. Muhammad
Azhar Ali has given notice of a motion for adjournment of the business
of the House for the purpose of discussing a definite matter of urgent public
importance, namely: ' -

“gpending large sums of money not already budgeted without any reference to
Legislature.” ;

It seems to be rather vague.
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Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): On ther 4th March, 1940, a statement was laid before
the Council of State showing the names and emoluments of the Gazettéd
Officers in the Departinent of Supply, and I have taken that as the ground
for my motion. That is a matter of definite public importance and it
is not vague at all.

The Honourable Sir Jeremy Raisman (Finance Member}: The question
of salaries of officers of the Supply Department was actually discussed in
this House in the last Session. It was raised in this House in the last
Session. In any case, the motion as moved is in the vaguest possible
terms: ‘‘spending large sums of money not already budgeted without any
reference to Legislature’’.

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
this motion must be disallowed. It is very vaguely worded and the Chair
does not think that the Honourable Member has been able to shew that
the matter is one of recent occurrence within the meaning of the rules.

NON-HOLDING OF THE SESSION OF THE LEGISLATIVE ASSEMBLY FOR A LONG
ITIME.

Mr. President (The Honourable Sir Abdur Rahim): The next one is
in the name of Pandit Lakshmi Kanta Maitra. It is the same as adjourn-
ment motion No. 16.

Pandit Lakshmi Kanta Maitra: No, Sir. It is differently worded.

The Honourable Sir Muhammad Zafrullah Khan: T have not received
notice of it so far.

Mr. Pregident (The Honourable Sir Abdur Rahim): Then, it will have
to be disallowed.

Pandit Lakshmi Kanta Maijtra: No, Sir. I gave him notice.

Mr, M. 8. Aney (Berar: Non-Muhammadan): When the last motion
was discussed, my Honourable friend, Pandit Lakshmi Kanta Maitra,

said, that he had a differently worded motion later and he withdrew his
first motion. This motion must be considered by the House.

The Honourable Sir Muhammad Zafrullah Khan: Before we go into this,
I submit I have not received any notice.

Pandit Lakshmi Kanta Maitra: I gave you notice.

The Honourable Sir Muhammad Zafrullah Khan: I have not received
any.

Pandit Lakshmi Kanta Maitra: Day before yesterday 1 gave notice
here.

The Honourable Sir Muhammad Zafrullah Khan: I believe the Presi-
dent himself did not receive it till after 11 o’clock yesterday.

Pandit Lakshmi Kanta Maitra: It is on the official file. I gave notice
to your office.

Mr. President. (The Honourable Sir Abdur Rahim): Very well. The
gist of the adjournment motion is that a Session of the Assembly was not
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called between certain dates. ~Was not that the complaint also of Maulana
Zafar Ali Khan and the House refused leave to his motion?

Pandit Lakshmi Kanta Maitra: I just want to reply in a few words the
points raised by the Leader of the House. .

The Honourable Sir Muhammad Zafrullah Khan: The Honourable'
Member had better address himself to the point raised by the Chair.

Mr. President (The Honourable Sir Abdur Rahim): Maulana Zafar
Ali Khan's motion was to discuss the question of ‘‘the incorrect advice
given by the Government of India to His Excellency the Viceroy for
postponing- the Assembly Session by two months in spite of important
political developments in the country’’. Pandit Lakshmi Kanta Maitra
wants to discuss ‘‘callous indifference of the Government to Indian public
opinion as evinced by its failure to advise the Governor General to call a
Session of this Assembly during the period commencing from April 9,
1940,—the date of German invasion of Denmark, to the end of October,
1940, when momentous events vitally affecting the interests of India as
a belligerent country in the war, were taking place and during which the
British Parliament had been in almost continuous session”’.

The Honourable Sir Muhammad Zafrullah Khan: I would submit that
the position is substantially the same in both the cases. In the one case,
Maulana Zafar Ali Khan wanted to discuss the ‘‘incorrect advice given'
—that is to say, the advice being, according to the Honourable Member
who wanted to move the adjournment motion, that the Session need not
be called earlier. And here, in this motion, Pandit Lakshmi XKanta
Maitra wants. to discuss the failure to give advice, that is to say, again,
not securing or not giving advice, that the Session should be called earlier.
Both are substantially the same.

Mr. President (The Honourable Sir Abdur Rahim): The first one dealt
with ‘‘political developments in the country'’, while Pandit Maitra points
out that certain developments in the war situation had taken place between
certain specific dates and his idea apparently is that the Assembly should
have been given an opportunity to discuss that situation. I think there
is a difference.

Will those Members who are in favour of leave being granted, please
rise in their places? '

(More than 25 Honourable Members rose in their seats.)

As not less than 25 Honourable Members have risen in their places,
1 allow the motion. The motion will be taken up at 4 O'Clock.

RESE)LUTION RE FISCAL POLICY OF THE GOVERNMENT OF
INDIA—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume discussion of the following Resolution moved by Sir Byed
Raza Ali on the 27th March, 1940:

;'Thﬂ this Assembly recommends to the Governor General in Council to appoint

commi f officials and non-officials to examine the present fiscal policy of the
'aovemnl:ltet’:: ;f I(;zdia and recommend suitable modifications.”
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4 The Honourable Member has already spoken for five minutes on that
ay.

Sir Syed Raza Ali‘(Cities of the United Provinces: Muhammadan
Urban): Sir, the House will remember that when I moved this Resolu-
“tion on the 27th March this year, the world situation was very different
indeed from what it is today. On that day, the progress of the war which
had already continued for some months was on very different lines.
Honourable Members will remember that on that day Nazi aggression had
not overrun Denmark or Norway. Nor had Belgium and Holland and
Luxemburg been invaded. The House will also note that the powerful
country of France had not collapsed on that day nor had Italy joined in
the war. Laetely, some more important events have taken place, namely,
the dark shadow of Nazism has been cast on Rumania. What is more,
we find that without any justification whatsoever, the ancient country of
Greece has been invaded by the Axis powers. All these are grave
and momentous developments..

My objeot in resuming the discussion on this Resolution is not, let
me point out very clearly, to divert attention in any way from India's
war effort. I must further point out that my object indeed is, by going
on with this Resolution, to strengthen our -war effort on the one hand
and to place India in & position which would enable her to take advantage
of the situation when peace is restored after the defeat of the Axis powers
on the other. We know that much money and time was spent on setting
up a number of industries during the last war, from 1914 to 1918. We
also know that a number of those industries, for the simple reason that
no machinery had been set up at the time, came to grief. I am very
anxious that we should profit by our past mistakes and not commit again
the mistakes that were committed by certain industries 20 years and more
ago. -In my speech on the 27th March, I referred to the work that had been
done by the Indian Fiscal Commission that sat in 1921-22. Tt produced
a very carefully considered document which again has come under the
consideration of the Government of India from time to time. In conse-
quence a number of Tarif Boards were appointed to inquire into the
position of a number of industries and those Tariff Boards made their
recommendations in due time. Now, we find that as u result- of the
inquiries made into certain industries by various Tariff Boards a number
of industries were accorded discriminating protection; amongst them the
following important industries may be named, iron and steel industry,
cotton textile industry, woollen textile industry and sugar industry. It
is true ‘that public opinion i¢ not unanimous om the question as to
whether the measure of discriminating protection that has been accorded
by Government to some of these industries does not err on the side of
too much liberality. That question is one into which I do not think it
is necessary for me to go this morning. The report of the Fiscal Commis-
sion is there and that report lays down some very wholesome principles
which should be carefully borne in mind in deciding' the question as to
whether.a certain industry is entitled to any discriminating protection or
not. Now, three cardinal principles have been laid down by the Fiscal
Commission to which T would make a reference, in passing, in order to
show that whatever differences of opinion may exist on the quantum of
protection afforded there is no doubt that if these principles are carefully
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bor_ne in mind there is not much chance of the Government of India,
assisted by the Legislature, coming to a wrong decision generally.

The three principles that were laid down by the Fiscal Commission of
1921-22 were: firstly, the industry must be one possessing natural ad-
vantages such as abundant supply of raw material, cheap power, a suffi-
cient supply of labour or a large home market; secondly, the industry
must be one which without the help of protection either is not likely to
develop at all or is not likely to develop so rapidly as is desirable in the
interests of the country; lastly, the industry must be one which will
eventually be able to face world competition without protection.

Now all these, Sir, are very wholesome provisions. The present
position, as I indicated briefly at an earlier stage, is that, if it is proposed
to consider the question of an:; industry in connection with the grant of
protection, a very elaborate inquiry has to be undertaken through a Tariff
Board. The Tariff Board examines witnésses, visits a number of places,
and, after going through the whole thing carefully, makes a report which
ultimately goes to the Government of India. The Government of India
for obvious reasons are not bound to accept the recommendations of the
Tariff Board, but have the right to make such alterations or modifications
in the report as they think suitable. Now, my main criticism of this
provision is that the whole thing involves a very cumbrous procedure.
Quite apart from the question of cost, which again iz quite appreciable,
a lot of time is taken up, and, now that quite a number of importani
industries have already been carefully inquired into by the Tariff Boards,
I do not, on the whole, think that it is necessary to appoint a Tariff Board
in the case of newly developed or newly developing minor industries or
in the case of those industries which have already been examined at a
previous stage by a Tariff Board. It seems to me that the necessary cost
can be avoided and the procedure can certainly be speeded up by the
appointment of a committee of official and non-official Members to advise
the Government of India.

I do not mean to say that in no case should a Tariff Board be appoint-
ed. But we do not know what the position after the war will be. It
may be, and I do hope that as a result of India’s war effort, quite & number
of new industries will come into being and will attain to a stage of suffi-
cient development to warrant the Government of India extending to them
a helping hand. At the same time, it is extremely difficult, if not
absolutely impossible, to foresee today what the country's industrial
position will be after the war. The point is this. Is it to the advantage
of this country, or does it facilitate India’s effort in prosecuting this war,
to do nothing for the present and cast the entire responsibility of executive
action on the Government of India? My submission is this, whether we
look at the problem from the point of view of the country's earnestness to
help England to win the war or whether we look upon it from the point
of view of the country’s industrial development, it is very importunt
indeed that no valuable time should be wasted in refusing to associate the
non-official element with our effort.-in these two directions. Let me make
it quite clear that nothing is further from my mind than to suggest
anything which will prejudice our war effort. Rather, I should say that
if we have a committee of the kind outlined in my Resolution appointed

c



160 LEGISLATIVE ASSEMBLY. [6rE Nov. 1940.

[Sir Syed Raza Ali.]
and if the Government of India seek the assistance of this Committee
from time to time between now and the conclusion of peace, it will be
all to our good and to. our advantage.

Sometimes people fear that ca;utal in this country is shy and does
not readily come forward to the help of industries. Sir, I have no first-
hand experience of the development of Indian industries. All the same,
I ¢an claim that if we carefully remember what happened in 1914 and
subsequent years this charge of the shyness of capital will be found
unjustified. In fact, for reasons into which I need hardly go since they
are present to the mind of every Honourable Member, as a consequence
of the great industrial development that has taken place during the last
twenty-two years, capital is much more ready to come forward now than
it was some years ago. But one thing one naturally has to consider.
Those who invest large sums of money either in founding fresh industries
or in developing existing ones are very anxious that some years after the
war is won and peace is restored the fate of the money thus invested
will not become precarious. Now, I think it is up to the Government of
India to reassure the public and capitalists and industrialists on that very
important point. If the quarters affected are reassured on that point and
if they feel a sense of security that the Government of India will not
leave them in the lurch when peace is restored, and if they are assured
that the Government of India will give due consideration to all those
industries which may have come into being or may have developed
between the outbreak of the present war and the conclusion of peace, I
am sure that many will come forward readily to found new industries
or help existing industries. I would, before I finish, just like to know as
to what the attitude of the Government of India is. I understand, Sir,
that in the past the Government of India on suitable occasions have
made necessary modifications in the recommendations of the Tariff Boards;
in other words, by executive action they have accomplished what could
not have been achieved without the appointment of a fresh Tariff Board.
I am not complaining. On all those suitable occasions when proper
action was taken by the Government of Indla, they are entitled to claim
credit and T certainlv would be prepared to give them that credit. What
1 would like to know is the present policy of the Government of India.
Have thev any objection to the appointment of such a Committee as is
outlined in my Resolution during the progress of the war? T need not
repeat the familiar arguments that the country is far too advanced to be
prejudiced by the appointment of a Committee of this character. In fact,
instead of prejudicing our war effort, the Committee would, on the one
hand. accelerate the pace of our war effort and would, on the other hand,
help the Indian industries being placed on a satisfactory footing in the
light of the experience gained between now and the conclusion of peace.

Now, Sir, I do not think I have much to say except to point out that
I have not used the expression ‘fiscal policy’ in any limited or restricted
sense. Time will not allow me to develop the theme, but the expression
‘fiscal policy’ embraces, according to me, such important questions as the
question of the railway rates pohcy which, T have no doubt, should be
turther revised and improvement in railway faclhtles effected with a
view to the transportation of our manufactured goods. T should also add
that, according to me, our fiscal policy ought to include the question of
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shipping, at any rate, coastal shipping rates, which should be lowered
and an effort should be made against a monopoly through shipping rates
being established or continued .o

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Sir Syed Raza Ali: I will finish my speech within that time. On the
other hand, if we find that any such monopoly through shipping rebates
exists, every effort should be made by the Government of India to do
away with that system. So, by ‘fiscal policy’ 1 mean the policy to be
pursued by the Government of India with reference to our manufactured
goods coming into competition with goods imported into India from
foreign countries.

Sir, the Resolution is & very simple one. If this Resolution is accept-
ed by the Government of India, whatever else they may think of it today,
they will find that in course of time this Committee will be of great help
to them in arriving at a decision on broad questions with reference to
war industries as also India’s intermal industries for the latter require
every legitimate help and encouragement being given to them withouf
delay. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved:

“That this Assembly recommends to the Governor General in Council to appoint
a committee of officials and non-officials to examine the present fiscal policy of the
Government of India and recommend suitable modifications.”

Dr. Sir Ziauddin Ahmad (United Provinces .Southern Divisions: Muham-
madan Rural): Sir, before I develope my argument in favour of this Reso-
lution, T want to make two points quite clear. The one is that the word
‘fiscal’ in this Resolution does not mean tariff. The word is used not in
the narrow sense but in a very broad sense, as was made clear by the
Honourable the Mover of the Resolution himself. The second point which
I want to make quite clear is that the war condition should not be put for-
ward as a plea against the appointment of such a Committee. May I re-
mind the House that the Government of India during the Great War ap-
pointed an Industrial Conference, the necessity of which they felt on ac-
count of the war conditions. Whatever situation existed during the Great
War, the situation is much more acute on the present occasion. In fact,
the war condition clearly shows that we do require a Committee of this
kind to discuss the whole problem. New industries are now springing up
on account or the war requirements and an announcement was made ths
other day that these industries will not be allowed to die when the war is
over. We do not understand what is the significance of this and how the
whole thing will be materialised. If we could make any announcement
in this direction, T am sure more capital will be coming forward, indus-
tries will develope more rapidly snd the war material will be available in
large quantities.

_ Sir, the policy of taxation of the Government of India is based on the
Fiscal Commission’s report. As I pointed out some years ago, it is just
hke: the surgery of one system of médicine based on the surgical operations
which Abusina performed on one monkey. Many things have happened
since that time and the art of surgery has undergone a great deal of im-.
provement. But'that system still follows the surgery of Avicenna. The

ol
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same is the case with the taxation policy of the Government of India. The
Fiscal Commission’s report was written in 1922 and many things 1have
happened -sinee then. The one very- important thing that ‘ha};penea._dll-
ring this time is that the systems of combines and monopolies of sale are
now being actively pursued and are very widely followed by businessmen.
['here is no freedom of sale and there is no freedom of purchase. Ifi I want
co sell a particular article and if there is a combine in regard to.it, I will
aot be able to do it. If I want to purchase anything, I can only purchase
it through one particular firm and in a particular locality. — Therefore,
there is now a great restriction both with regard to the sale and the pur-
chase of various articles and, therefore, the freedom of trade which these
businessmen shout at the top of their voices is destroyed by themselves.
But this thing is acting against the interests of the consumers. There are
all kinds of loots which T mentioned some time ago in connection with the
story of Haji Baba. By means of combines and the monopoly of sales
they are collecting large sums of money from the poor consumers. Now,
what is the difference between the Finance Member and these magnates
of combines and monopolies? The Finance Member collects funds from
the rich people for the benefit of the public. Now, Sir, these people col-
lect funds from the public for the benefit of the rich men. It is really the
reverse process, but in both cases the poor consumers are very much handi-
capped and they suffer in both ways. This system of combine may be de-
fended in case of general commodities, but it cannot be substantiated in
the case of protected industries. Here I may be permitted to quote from
the Fiscal Commission report from which my Honourable friend, Sir Syed
Raza Ali, also quoted. As regards this point the report says:

“The matter should be investigated by the Tariff Board which we propose should
be established and if the Board reports that the protection is in effect injurious to
the interests of the Indian consumer and the legislature accepts the view that pro-
tection given to the industry should be lowered and withdrawn or possibly special
legislation should be introduced in order to deal with the matter.”

Therefore, the Fiscal Commission suggested a method to get out of this
difficulty, but unfortunately the methods suggested by them were not prae-
tised by the Government of India on account of an error of nomenclature
into which they have fallen. Now, 8ir, they clearly suggested a periodic
examination of the protection and they contemplated very clearly that this
should be examined and their report should be laid before the legislature and
the legislature should have a right to  express their opinion. The Govern:
ment of India fell into the error and they have not solved that problem
whether there should be a permanent tariff board to do the work which I
have just mentioned or there should be an ad hoc tariff board. These are
really the two distinct problems and I think every Commerce Member from
1930 onwards had been devoting a considerable portion of his time to solve
this question whether the tariff board should be ad hoc or permanent body.
I think the Government have misunderstood the entire recommendation of
the Fisecal Commission. They say that whenever you want to give fresh
protection or extend period of protection to any industry, this should. be
decided by an ad hoc tariff board. That is one thing, But once protection
is given, then it should be examined periodically by a permanent body of
men, call that body of men tariff board, and it is unfortunate that the
Fiscal Commission used the same word *‘tariff board’’ for entirely two differ-
ent bodies whick led the Commerce Department to fall into a confusion or
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into a kind of connundrum. It is very important that the Commerce De-
partment should immediately appoint an officer and a body of men, some
non-officials, be associated with him and call them by whatever name you
like. They should examine the effect of this protection given to any in-
dustry. Had this permanent body been in existence, then all the difficulties
with ‘regard to sugar which we had during the last 18 months would not
have existed. This permanent body would have drawn the attention of the
legislature in 1937, 1938 and 1939 about the actions taken by the Govern-
ments of Behar, of the United Provinces and they would have drawn our
attention to the action taken by the Sugar Syndicate, to the action taken
by the Sugar Mill-owners Association and the enorméus difficult positions
into which they have fallen, would have been avoided had timely action
been taken on this particular question. '

The next thing on which this Board will be exceedingly useful and
-which expresses the interest of the -consumers is they would fix & fair sell-
ing price. Whenever an industry is protected and when the industry
wants to raise the selling price, they should get the permission of this
permanent body. The protected industry should not have the power to
raise the price arbitrarily beyond the: fair selling price fixed by the Tariff
Board as it is doing at present by means of combines and monopolies and
so on. So this will also be one of 'the duties ‘of the permanent body to ex-
amine whether the increase in the fair selling price is necessitated by cir-
cumstances.

I again press this point. that in every question of protecion, in evary
-questicn of fixing of price, we have to consider all the interests—the interest
of the consumer should not be left out of consideration. Whenever any
question relating to any industyy is discussed, my Honourable friend, Mr.
Joshi, puts forward the interest of labour and he is perfectly right. I
think he should have a second string to his bow and he should take up the
cause uf the consumers also. ' '

I will now briefly mention about the method of new taxes which the
Government of India are adopting. This is quite novel without any paral-
lel in any other country. First, there is the theory of giving temporary
shelter to certain industries. The Commerce Member in December, 1933,
startled the whole of the Legislature by bringing forward a Bill in which
he artificially put specific duties and raised the customs duties on articles
which he selected at his sweet will presumably on the representation of
certain individuals. Now, Sir, he did not tackle the problem, but the pro-
blem tackled him. So he started a new theory that is about giving tem-
porary shelter. Then later on he started another theory, that is, giving of
over-protection and about this he said:

“When you give these industries over-protection, then cut-throat competition will
follow and this will also lower the prices.*

S0 he takes for granted that in giving over-protection there will be no
combine, but whenever there is a combine and they fix the prices by mu-
tual consent at a higher rate, then this over-protection really acts not to
the benefit of the industries, but very often against the industries and cer-
tainly it is prejudicial to the interests of the consumer. Therefore, this
theory of over-protection, that is, protection over and above the quantum
recommended by the Tariff Board is really neither ir the interests of the
industry nor in the interests of the consumers. This theory also is abso-
lutely wrong.
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The next theory that the Government of India started is like the poll
tax. This is really a tax which you can levy on your own account without
reason and justification. This is what is called ‘cess duty’. The Gov-
ernment have now started the system of taxation under the name of
cess- duty. Nobody knows what happens to this duty. The Gov-
ernment also tabled Resolutions recommending cess duty in the case of
coffee, in the case of tea and so on, but we do not know what happened to
the duties so collected. The accounts are not submitted to the Commerce.
Department about the method of working of this cess.

There is another burden on consumers, high tariff wall combined with
the quota system. I can understand your having a high tariff wall for
protectioht to 4txdndustiy. 1'can understand if you have a quota system.
But the Government have adopted the policy of having both high tariff
wall and quaota system so that the effect of this is there is double protec-
tion to the industry, but it is really high taxation to the consumers of the
country. So that the protection is there, but on account of the quota,
the prices are increased to the great disadvantage of the consumer.

The next point to which I wish to refer is the surcharge. This system
of surcharge was started during the time of Sir George Schuster who was
popularly known in the House as sur-charge Schuster. He raised the price
of all articles irrespective of any consideration by 25 per cent.  This thing
ought to have been examined scientifically but no effort was made in this.
direction. Now, Sir, we have got the same method adopted by the present
Finance Member. Instead of trying to find out fresh sources of revenue he
is only putting a surcharge on articles which are already there. There-
fore, the important thing is that the Government of India should now find
out fresh methods of raising révenue. For example............... '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member’s time is up.

Dr. Sir Ziauddin Ahmad: Very well, Sir. I was just coming to the:
principal arguments in support of this Resolution.

Mr. J. Rams:a.y Scott (United Provinces: Furopean): Sir, the views I am:
going to express are my own personal views, and not neces-
1ru sarily those of my Group.

1 would like to thank my Honourable friend, Sir Raza Ali, for bringing
up this Resolution on the fiscal policy of India and to congratulate him
on the admirable way he has put up his case.

During the great war, and, immediately after, a large number of new
industries came into existence to supply India’s needs, but when trade gob
back to normal, the intepsive competition of foreign imports killed many of
these industries and a lot of invested money was lost by the Indian public.
In the interregnum between the Great War and the present war, India has
made great industrial progress, but not sufficiently so as to enable her to
pull her full weight at the present moment. In the last two decades,
other dominions have made greater industrial progress, and I may say that
I was greatly impressed last year to see the way Austraila had gone ahead:
industrially since the last war.

In view of what I have said regarding industrial development about:
1920 and the amount of money which was lost by the public, I would ask



FISCAL POLICY OF THE GOVERNMENT OF INDIA. 165

Government to bear in mind that although there is sufficient money avail-
able to start new industries, the assistance which Government have given
in the past has not been such as to encourage greatly the development of
industries. But todayv those of us, who have intimate knowledge of the
speeches and work of ‘Sir Ramaswami Mudaliar, know that industrial
interests are and will be in safe hands of the Commerce Member and that
everything which can be done will be done to hasten and facilitate the in-
dustrial development of India. o

The Fiscal Commission’s report of 1922 laid down certain lines on which
protection to an industry might be given after a thorough investigation by
a Tariff Board, and it also lays down certain stringent conditions that all
the raw material should be available in this country before protection can
be granted, but in a few cases recently my Honourable friend, the Com-
merce Member, has relaxed this rather ardous condition and cases are being
individually examined so that industries started this year, in a year in
which everyv industrial effort is required to be made in the interests of India
and the Empire, will be protected after the war for a period of years. If
I have in any way misinterpreted what I consider is the desire of the Com-
merce Member of the Government of India, today, I shall be glad if he
will correct me in his reply. The Fiseal Commission’s report is nearly
twenty years old, and conditions in India have changed so much in the
last twenty years that I think that a new eommission should sit at some
future date. I do not, however, consider that the present moment is a
suitable one, but would suggest that a Commission should sit as soon as
possible after the war when it can judge in a dispassionate atmosphere
what India’s industrial capacity has dope and what it might have done,
and plans can be made when machinery, etc., is available, to develop fully
the industrial capacity of India.

A further suggestion for consideration is the needs of the smaller indus-
tries. The larger industries are organised and are well able to voice their
needs, but the smaller and undeveloped industries are not in such a happy
condition. I feel that in the interim period until the commission sits a
new ‘‘Safeguarding of Industries Bill’’ should be introduced for the pro-
tection of smaller industries, A full dress Tariff Board report is too long,
cumbersome and costly an affair to deal quickly and efficaciously with
small industries where the need is for quick action if such an industry is to
be saved and assisted.

The bulk of consumers in this country are agriculturists, but they are
also men with families, and with the growth of education there is a erying
need to find employment for educated young men, and in my opinion an
industrial drive to expand India’s industries is one means oi finding men
employment. In this country industrial employment for ope man means,
as hig standard of living improves, helping several more to get an exist-
ence.

Industries must know that their position is safe and this position can
only be assured if their markets in India are maintained, and they know
that they are not likely to be ruined by foreign competition and foreign
dumping. Sir, T would recommend this Resolution to the careful con-
sideration of Government, and T hope that they will be able to aceept it in
principle even if there is no definite time limit for the setting up of a Com-
mission.
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Babu Baijnath Bajoria (Marwari Association: Indian Commerce): Sir,
I rise to support this motion and I congratulate Sir Raza Ali on bringing
it forward. The present fiscal policy of the Goverment of India is "de-
pendent on the report of the Fiscal Commission of 1921.22. Before that
there was no fixed policy but after this report. Government adopted its
recommendation of discriminating protection of industries. This policy
was considered to be half-hearted and halting even at the time the report
was published and at $he present moment it is all the more so. The re-
commendation of this Commission as well as the present fiscal policy
of Government is so halting and half-hearted that the industrial develop-
ment of the country has not progressed as would have otherwise happened
if the industries had got the necessary protection and fostering care of
Government. The preliminary conclusion which the Fiscal Commission
came to was that the industrial development of India has not been com-
mensurate with the size of the country, its population, and its natural
resources and that a considerable development of Indian industries would
be very much to the advantage of the country as a whole. This theory
which was true in 1921 is far more true at the present moment. The
industrial development of India is very badly needed. There has been
industrial development of India during these 20 years as a result not only
of the policy of the Government of India but also of the interest which
the Indian mercantile community has taken in the development of indust-
ries in this country. If Government had given their whole-hearted support
and more paternal care to the industries T am sure the industrial develop-
ment would have been much greater. There are so many conditions
surrounding the grant of protection to an industry at the present stage
and it is so very difficult to satisfy Government in these matters that in
many instances protection has been denied to an industry. I would cite
only one instance, that of the glass industry, in which protection was
denied simply because soda ash which is one of its principal ingredients
was imported from outside, though as regards consumption, manufacture
and labour and other things the industry had perfeet justification for
protection. I know that Government are giving some help to the glass
industry by grant of rebate of customs duty on soda ash, but much more
should have been done by giving protection directly.

I have given only one instance, that of the glass industry. At the
present moment, after the war began, Government have now hecome
anxious that goods should be manufactured in this country for war
supplies. 1 quite appreciate that it is for the good of the country that
we should be able to supply the war needs and not only the war needs
but also our needs in times of peace. If Government had been half as
anxious a8 they are now to develop the industries of this country and
had helped to start new industries here, then the position in India would
have been go strong and India would have been so self-sufficient as regards
the supplies of war materials that it would have been a source of great
strength not only for the defence of the country but also for supplying
goods to Great Britain and other theatres of war in the near East and
even, God forbid, if there should be hostilities, in the Far East. But,
unfortunately, at the present, acecording to the recent statement of Gov-
ernment, India can only supply 20,000 kinds of materials out of 40,000
kinds which are required for military purposes, from within. The other
20,000 kinds have to be imported from outside. What a pity! India has
got natural rescurces, India has got men, India has got labour; and if a
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stimulus had been given by Government patronage, India would have
been self-sufficient in these respects also. There are certain vital indust-
ries which have not come into existence in India at all and which are
very important for the purpose of defence of this country, as for example,
the manufacture of arms and munitions, ship-building, aireraft, ete.
Even yesterday in his statement the Honourable the Finance Member
only referred to certain ship-building yards in this country, if T heard him
-aright, but no efforts have been made to manufacture ships in this country.

As a matter.............

The Honourable Sir Jeremy Raisman: What I said was that every slip
in this country capable of being used for the constfuction of these vessels
was actually occupied, so that ships are being ‘constructed.

Mr. President (The Honourable Sir Abdur erhlm) The Honourable
Member s time is up.

Babu Baijnath Bajoria: I think I have some little time more, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is right. The Chair understands that he has five or seven mmuteﬁ
more. He can resume his speech after Lunch.

The Assembly then ad]oumed for Lunch till Half Past ’Iwo of the
Clock. -

- The Assembly re-assembled after Lunch at Half Past Two of the Clock.
Mr. Deputy President (Mr. Akhil Chandra Dutta) in the Chair.

Babu Bajnath Bajoria: Sir, when the House adjourned, I was showing
how, if the industries of this country had been properly developed, if they
had received the full support of the Government,—and I was glad to hear
this morning from the Honourable the Finance Member that they have
decided to support the ship building industry—the industrial condition
of India would have been in a mue¢h stronger position than it is today.
With regard to the shipbuilding industry, as every body knows, there have
been numerous discussions in this House, and the proposal to start. and
support the shipbuilding industry was always stoutly resisted by the Gov-
ernment, but I am glad that at last they have realised the true position
of this industry and have decided to support it.

Sir, the Tndian Fiscal Commission Report on which the present Indian
fiscal policy is based is antiquated. It is about 20 years old and mwuch
water has flown down the river Ganges since the time that report was
written. The whole situation both in India ds well as in the whole world
has completely changed, and it is now imperative on the part of the Gov-
ernment to come out with a bold and definite policy of industrial expan-
sion in every possible direction; and if the present conditions of war have
ereated favourable opportumtles for the establishment of new industries
in this country, it is also the duty of the Government to see that these
industries which will help them dunng the period of the war do not die

out in time of peace.
Sir, one of the recommendations of this Commission was that indust-

ries essential for purposes of national defence should be adequately pro-
tected if necessary, but nothing was done, whatsoever, to implement this
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recommendation of even this antiquated Commission.  That shows the
antipathy of the Government. $Sir, I am joining in this debate not in any
spirit of negative criticism of Government, but with a view to strengthen
the hands of the Honourable the Commerce Member to give greater en-
couragement for the expansion and development of industries in this
country. I know the Honourable the Commerce Member who was once
a popular elected Member of this Eouse had greatly contributed to debates
on this question. X

Some Honourable Member: He is equally popular now.

Babu Baijnath Bajoria: His contribution to the debates in this House
for the cause of industrial development has been very great, and I hope
he will be very sympathetic to the industrial development of this country
by revising the policy of the Government in such a manner that the
industries of this country may fully benefit thereby. Sir, I support this
Resolution not with a view to throw any impediments in the way of
development of Indian industries. If by the appointment of the proposed
Committee the present industrial development is impeded in any way, I
would be quite prepared if the Government acecept this Resolution, and
the appointment of a Committee may be deferred till the end of the war,
because I know that at the present moment Government themselves are
anxious to encourage industries which may provide them with war mate-
rials. But I do not think it will be wise on the part of the Government
to oppose this Resolution merely on the ground that they cannot appoint
a Committee just at the present moment.

Sir, one word about what my friend, Dr. Sir Ziauddin Ahmad, said
with regard to over-protection. I wanted to know from him one finstance
in which over-protection has been given to industries beyond what has
been recommended by the Tariff Board. . . . . .

Dr. 8ir Ziauddin Ahmad: Tatas are getting 15 crores. Read the
speeches made in the House fin 1934.

Babu Baiinath Bajoria: The Government are at present following a
policy which reminds me of a proverb which says that when a fire has
started in the house, the owners or occupants of the house have begun
to digging a well.

“Jab qhar me aqg lagee, tub. koova khodne chale.”

But it is still better late than never, and even if (Government were to take
to this industrial development now and revise their fiscal policy in the
interests of this country, I think this country will be greatly bensfited in
all respects. With these words I support this Resolution:

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
8ir, since the publication of the Report of the Indian Fiscal Commission
18 years ago, industrialisation has inade considerable progress in this
country; but if the Government had shown greater foresight and imagi-
nation, this industrialisation would have proceeded much further. Just
at the present moment we find that there are great defects in the indus-
trial system of this country, and the Honourable the Commerce Member
is trying his best to remove these defects in order that India may be
able to make a substantial contribution to war effort. 8ir, the Fiscal
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Commission reported 18 years ago, and during this period things have
changed considerably, and it is desirable that the recommendations of the
Commission ‘should be reviewed. On what lines the review should take
ﬁlg_{:e, I will not discuss now; but I will say this, that some of the condi-
ions laid down by the Fiscal Commission are rather over-stringent, and
some amount of elasticity will have to be introduced into these conditions.
My friend, Mr. Bajoria, referred to one or two instances. There are
many other instances, but it is needless to mention them now. A full-
fledged Fiscal Commission or an Industrial Commission may not be
possible to be appointed just at present because of the preoccupation of
the war and also because conditions are not normal. This may be

ostponed till after the war, but a small Committee, as has been suggested
in this Resolution, may be appointed. This Committee may consist of
of_ﬁqials and non-officials,—some members of this House may be taken
on it,—to inquire into the limitations which have been imposed by the
Fiscal Commission’s Report and also to inquire what further progress is
needed in view of the changed conditions,—particularly conditions created
by the war.

Now, during this war certain industries are getting help in various
ways from the Government, and a considerable amount of capital is
being invested in these industries. It is necessary to ensure that these indus-
tries, after they have been developed, should not die when the war ceases.
The Honourable the Commerce Member, if I remember aright, gave an
assurance some time ago to the effect that Government would come to
the rescue of such industries and would give them the necessary support
after the war. I hope that this assurance which he gave to some Chambers
of Commerce will be repeated here. That will go a considerable way
towards removing the apprehension which is felt in many quarters that
when the war ceases a great deal of capital resources may be lost.

While I am a protectionist, I must say that I am not a blind protec-
tionist. When we grant protection tc an industry, we should grant pro-
tection not only in the shape of tariff, but in various other ways.—railway
facilities, shipping facilities and so forth, and we should look to the
interests of the country as a whole, not merely to the interests of the
capitalists. We should have in view the interests of labour, the interests
of the consumer and all other interests which may be affected by our
protective policy. The time has come when it should be recognised defi-
nitely by the Government of India that industrialisation, coupled with
agricultural improvement, is the greatest need of the hour, and keeping
that in view the Government should extend to the industries of the coun-
try all the facilities and all the help that they can offer.

Mr. Muhammad Azhar Al (Lucknow and Fyzabad Divisions:
Muhammadan Rural): We have friends here who plead the cause of big
industry. I stand here to urge on the Honourable the Commerce Member
to take up the cause of smaller industries in India. T rsmember he once
said on the floor of the House that he would take the same care for the
smaller industries as he would take for industrial production for defeuce
and war purposes. My Honourable friend, Dr. Banerjea, has referred to
what the Honourable the Commerce Member said to the commercial
community. It has appeared in the newspapers ard we all know that
he has got very great sympathy for the smaller industries. In the year
1937 an enquiry was launched by the Government of India for the develop-
ment of smaller ‘industries, but the plea then raised was that, because
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Japan was importing at higher prices, therefore, these industries cou!d
not be helped so easily. The result was that the whole thing ended in
smoke, and that is generally the result of Government of India’s com-
mittees and commissions, which I again deplore even today on the floor
of the House. But, during the regime of our present Commerce Member,
we hope ‘that the smaller industries will be taken greater care of, and
that the coffers of the Government of India will filter down to the smaller
industries of the country as well. There are philosophers to discuss the
principles of fiscal policy and the recommendations of the Fiscal Com-
ission, but so far as 1 understand the Resolution of my Honourable
friend, Sir Syed Raza Ali, it touches more the question of fact than dis-
cusses the fiscal policy of the Government of India. Here, what we want
is that the glass industry, the canning industry, and other smaller
industries should be helped and developed by the Government of India
even at this time of the war. 1In spite of the fact that war is on,
these industries are very necessary and they should be developed.
We know that Banks in India cannot at the present time, for reasons
best known to the Government, help even the greatest industry of India,
that .is, the agriculture of India. The only recourse for the smaller in-
dustries, therefore, is the Government of India itself, and we hope that
the Government will think of these industries not only during the time of
the war but also after it. The big industrialists will look after themselves.
‘There are magnates who will surely make money during the war them-
selves and then invest the same for the industrial development of the
country, but it is the care of the smaller industries that we have to look
to. The Resolution seeks only this, that non-officials =also should
be included in the committee and that there should bs a
committee of officials and non-officials to enquire into the industrial deve-
lopment of the country. We know how His Excellency the Viceroy has
been trying his level best to rope in the leaders of the Indian community.
And for what? To help in the development of industries in India. And for
what purpose? To help in the war. When the Governor General him-
self thought that non-officials should be taken in, I ask, where 18 the
reason for the Government of India to refuse to take non-officials into
the committee along with officials for the development of Indian indus-
tries, and especially the smaller industries of the country? With these
words I support the Resolution. .

Mr, N. M. Joshi (Nominated Non-Official): 1 would like to make only
a few remarks on this Resolution, as we are likely te have another oppor-
tunity to speak almost on the same subject when the Finance Bill will
come up for discussion.

I would like to support this Resolution asking for a re-examination
of the fiscal policy of the Government of India. It is a long time since
the policy of the Government of India as regards the development of
industries, as regards their taxation system and as regards the fiscal
system of the country, was examined by a committee. Since then many
<changes have taken place. We have expanded our system of taxation,
we have developed industries, and we have been also protecting some
?f the important industries of the country. But, Sir, we are now living
in quite different times. Not only has there been the ordinary develop-
ment in the country, but the war has introduced quite a nmew situation.
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At this time the Government of India themselves may have found that,
it the industries of the couniry had been developed mueh more than
they are developed today, it would have been easier for them to find the
money which they need for the prosecution of this war. Moreover, the
Government of India today are trying to supply the military needs not
only of India but of Great Britain also: In this connection, what we
have to remember is that, if India had been sufficiently developed indus-
trially, we could have not only supplied the raw materials which we are
now supplying, but we conld have provided the Empire as well as Great
Britain with manyv finished products of which we are supplying only the
raw materials today. T, therefore, feel that the time has come for a re-
examination of the policy of the Government of India as regards the
industrial development of the country, as regards their taxation system
and also as regards the system of protecting industries. Again, I should
like the Government of India to consider, and consider especially at this
time, the question of whether industries should be in the hands of
Government, and if so, which industries, if the industries should be
controlled by Government, and if so, which industries should be con-
trolled, and whether there are any industries which may be left to private
enterprise.

T would like this question to be considered now. We are living now
not in the old times but in new times and everybody is thinking of the
new world order. In Greal Britain where generally, the Government is
averse to interfere with private industry and where Government is adverse
to take over industries in their hands, the Government has changed its
policy and is now conducting industries which the Government would have
left to private agencies some years ago. I, therefore, feel that, the
Government of India themselves must examine now very carefully and
not at a later time whether the industries upon which depends the safety
of the country should not be taken over by the Government of India
wholly in their own hands. Secondly, there are industries which are
key industries and industries which are essential for the well-being of the
masses of people in this country and industries upon which depends the
development of other industries such as the power industry, the coal
mining industry, the machine industry. These industries also in my
judgment ought to be in the hands of the Government and not in private
hands. It is quite possible that the Government today may not take
over all the industries. At the same time the Government will recognise
that this war makes it quite clear that some of the essential industries
must at least be controlled by the Government and these industries must
not be controlled only in war times but it is now clearly proved that
these industries must be controlled even in peace times. The Government
may plead that they cannot introduce a new system altogether during
the war. But the war has proved it abundantly, soms of these key
industries must be at least controlled by the Government sufficiently.
Ii" Government are to control, in what way are the Government to’
control. These are various matters of importance which it is now time
the country should consider and investigate. I do not agree with the
argument which some Members have used that this is a time when wd
should not have an examination. I shall ‘say that this is the time when
that examination should take place. We are taking steps in the matter
of imitiating certain policies. Should not those policies and steps be
examined now? Some of the Members do not wish that the development
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of the industries should he delayed on account of the examination of such
policies by a committee. They say that the Government of India are
at present prosecuting a quick and vigorous policy as regards the develop-
ment of industries. Unfortunately, the Government of India do not like
to take the people of this country into confidence and they also, I am
very sorry to say, do not like to take the Legislature into their confidence.
1f they are taking steps to develop industries, we want to know what
those steps are. 1 am quile sure that, if the Legislature knows that the
Government of India is following a vigorous policy as regards the develop-
ment of India, the Legislature will not do anything by which there will
be any interference in the vigorous prosecution of the policy of develop-
ment of industries. I have no doubt that if the Government of India
appoint a committee now, that ccmmittee will be sble to give guidance
and advice to the Government of India in the policy of the development
of industries which they may be following at this time. I. therefore, feel,
that in the interest of the country there should be a re-examination of
the policy which the Government of India should follow as regards the
development of industries, as regards the method of taxation and as
regards the method of protecting the industries. I hope, Sir, that the
Government of India will accept this Resolution.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Member
for Commerce and Labour). Sir, the Honourable the Mover of the Keso-
lution has already been congratulated on the careful and analytical way
in which he has presented his case. I should only like to join my own
congratulations to those of other members on the fact that he has made
on so difficult a subject a careful and, may I add. a sober speech. It
is very easy to get extremely excited over the question of the indus-
trialisation of this country and because during the months that I have
been on tour from place to place I have had memoranda and heard
speeches some of which have been of one tenor, advocating, irrespective of
any consequence, a policy of complete industrialisation and a policy of
self-sufficiency that I venture to state that the Honourable Member has
made a very sober speech on matter which is engaging the active atten-
tion of the Indian public.

Various questions have been brought on the tapis of this debate by
Honourable Members. It will be impossible for me during the
short time that is available to deal with every one of these
questions and I would like to make this preliminary remark so that -
Honourable Members mav not consider that T have evaded anv of the
issues that have been raised. I can only confine myvself to certain defi-
nite and what T consider, the most relevant issues that have been raised
by this Resolution. I war asked to repea: assurances which T had given
elsewhere to commercial bodies, assurances regarding the position of the
Government at the present time in relation to the development of in-
dustries (An Honourable Member: ‘“With regard to the future’’.) With
regard to the development of industries at present and in the future.
I stated in the last Seasion of the Assembly that Government did not
want to be charged with’ having encouraged the development of industries
at the present time to suit their own purposes and for those essential
war needs which must some how or other be met by industrial develop-
ment in the country and having done that, with leaving those industries
high and dry, to take care of themselves and to meet all those blasts of

3 P
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unfair competition which are likely to blow severely once peace is restor-
ed. I went on to say that the Government of India was cobsidering

question, at any rate personally I and my department, were consider-
ing the question how far a liberalisation of the conditions laid down by
the Fiscal Commission was possible and if such liberalisation was possible
iri what terms the announcement of that liberalisation may be made. Ab
the various meetings 1 had with commercial bodies .I explained the
position further. I said that there were two categories of industries with
which the Government of India would concern “itself—industries which
will come into existence or be developed during this war period—first
those industries which are directly needed for the war effort of this
country and the starting of which Government encourage for that war
effort, industries which are essential for the war needs of the country.
I said ‘“‘But that was not all”’. The same assurance would be conveyed
té those essential industries which would have to be brought into existence
to' meet the essential requirements of the civilian population. These are
the two classes of industries with reference to which Government is con-
ternplating some sort of assistance at the end of the war provided they
are started during the war and are kept going. I stated that of course
one has to satisfy himself that these industries are run on -business lines,
that a reasonable amount of efficiency exists in the management of
thesé industries, and that these must be taken as the preliminary requ-
sites which I trusted no industrialist would object to. Then I went on
to say that Government would be doing no service to the industrial com-
munity if they were merely to stop short there, and that it would not
really give any indication to the entrepreneur to start his industry if
Government were to-lay down barely these two propositons. A nuimnber
of ventures mayv be started,—some which may somehow thrive during
this special perlod of the war when imports are almost at a standstill
but which on a closer examination could not really be encouraged or
could not have the chance of maintaining themselves after the war with
any amount of reasonable assistance in one form or another that Gov-
ernment may be capable of giving. Some there may be which under
the present stress of circumstances may develop but which it would be
unreasonable from the point of view of the larger interests of the public to
foster and encourage” by those methods which are well understood by
students of protectlon, after the war and under peace conditions, and in
the interests of the general public, Government may not tind itself ir a
position to encourage the development of those industries, though the
entrepreneur, knowing that he can make good profits during a short
period, may of his own volition come forward at the present time and
take the risk of starting this industrv’ and also the risk of scrapping the
machinery at the end of the war. These things have been done in other
countries and I have no doubt that these things are being done in India
with the full knowledge that the life of that particular venture is bound
to’' be short and that_there is no loss incurred or capable of being incurred
if, with the knowledge that it is going to be short, this particular entre-
preneur takes upon himself the task of starting the industry. If, there-
fore, the danger of developing each and every kind of industry, sunply
because in the conditions prevailing during the war such development is
facilitated, is to be avoided, or at any rate if a reasonable hope that
after the war certain industries will be protected is to bs given by the
Government, then obviously any sort of general statement that industries
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developed during the war will be protected after the war will be of no
help and, what is far more important from the Government point of
view, that assurance cannot be implemented by the Government. There-
fore it wus that I went a step further. I made it quite clear that each
industry should come to the Government and should place its case for
the time being before Government and Government would examine the
scope of the industry, the needs of the industry, what it fulfills in the
general economy of the conntry and Government would, with reference
to that specific industry—not with reference to any specific concern bub
with reference to that specific industry—give a general assurance that
whoever starts that industry will be protected in some way or other at
the end of the war when peace conditions return. Now individual indus-
tries have come up to Government and from time to time the Commerce
Department has issued communiques on the subject that if such and such
industry is started and developed during the war, at the end of the war
that industry will not be left to take care of itself but that by such
methods as are open to the Government of India, ~are will be taken to
preserve that industry against unfair competition. And let me state here
what I mean by ‘‘unfair competition™’, because in some quarters a doubt
has been thrown whether by ‘‘unfair competition’’ I am referring to whab
s commonly termed ‘‘dumping’’. 1 may state that T am not referring
to dumping when I speak about unfair competition. T use that expression
“unfair competition’’ in the same sense in which Tariff Boards have used
the expression ‘‘fair competition’’, that is to say, that the conditions of
competition in the internal market between the imported commodity
and the indigenously manufactured commodity must be fair, must be
aqual. Those conditions have been described by the Fiscal Commis-
sion; those conditions have been analysed with reference to individual
industries by Tariff Boards, and it is that fair competition that I have
assured to those industries, selected and individual, which have come
before Government or which may come before Government hereafter and
which after a preliminary examination by the Government have received
the general assurance of the Government in the Commerce Department
that at the end of the war they will be safeguarded. What kind of safe-
guard will be given to them I have stated that I am not in a position
to suggest at present; it will depend upon the conditions then prevailing.
It may be by a protective duty, it may be by a subsidy, it may be by
other methods such as those that have been described in the course of
this debate—facilities of railway rates and so on—it may be by a number
of these methods, but, as the House will easily realize. it is imposeible
here and now, with reference tc conditions that may arise in the future
of which I cannot predicate with any certainty at present, to give a
definite assurance of the kind of protection that can be given. Nor does
the industry require it. What is wanted at the present time is that in
those conditions which may arise it will be safeguarded, so that it may
meet in fair competition other products of other countries in the internal
markets of this country. .

Dr. Sir Ziauddin Ahmad: May I ask one question about this point?

Are you setting aside any sum of money to give to these industries when
such conditions arise? '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: No, Sir,
no money is being set aside at present for the purposa. In the first place,
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that involves that the only form of protection that can be given ie a sub-
sidy. I said that is a inatter which must be considered and that one of
the forms which assistance may take is a subsidy so that it will be impos-
sible for Government to set aside a sum of money for such subsidy atv the
present moment. That is apart from the fact that financial conditions are
what they have been stated to be by the Honourable the Finance Member
only yesterday. In the light of those assurances a certain number of
-industries have already come up before Government and cominuniques
have been issued from time to time regarding those industries. The Com-
merce Department has now before it half a doze: other applications
which they are considering. My Honourable friend, Sir Raza Ali, referred
—and if I may venture to say, rightly—to the cumbrous procedure of a
Tariff Board investigation. I realized it from the moment war broke out
and from time to time 1 have stated that these are not the times when
a Tariff Board can be asked to investigate the conditions of any particular
industry. Therefore it is that with reference to those industries Govern-
ment have short-circuited that procedure and made an ad hoc.examina-
tion through its own officials in _the Secretariat and otherwise if possible
and where they have come to the conclusion that a prima facie case has
been made out regarding the value of that industry in the present cir-
cumstances and the need that may arise at the end of the hostilities to
have that industry protected they have given the assurance. Honourable
Members have stated again that there are many other ways in which
Government can encourage and foster the development of industries and
I want this House to realize, when sc much attention is concentrated both
by the House and by the industrialists on what [ may call the Llariff
poliey of the Government, that is to say, the raising of duties as a pro-
tective wall for the fostering and development of indigenous industries,
that there are ofher ways in which industries can be helped, notably the
system of purchases by Government. That I consider is a method of help-
ing the industry which has not received sufficient attention both at ihe
‘hands of this House, if I may venture respectfully to say so and even
"more and that is ‘surprising, at the hands of the industrialists. Now at
the present time there is no doubt about it that Government is doing all
it can with reference to its purchase policy. But that has been the policy
of the Government of India for the last 20 years. Honourable Members
may cast their memories back and they will find that one Depariment of
Government at least was specifically constituted for this particular pur-
pose. I refer to the Indian Stores Department of the Government of
India. That Department came into existence and it was developed under
the fostering care of that great Chief Controller, Sir James Pitkeathly, who
has done so much to stabilise the Indian Stores Department. From the
yvear 1922, when that Department was organised, it has been the business
of the Chief Controller and the members of the Department to see to
-it that by the policv which they carried out, a policy laid down by the
Goveg'nment of India in eonstituting t-he__ Stores Department, the ‘indus-
trislisation of this countrv is advanced apace and the fostering of the
industries of this country is made possible. )
- N

-

Dr. P. N. Banerjea: You have to do much more.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I am coming to that.

D
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Now, at the present time the activities of that Department have
increased enormously. Honourable- Members are aware that the Supply
Department, which has ineorporated the Indian Stores Department now,
hus enormously increased the demand it has made on industries to supply
the requirements of the Government. There has been an exhibition
upstairs of this Assembly Hall which shows the kind of articles that are
being manufactured now and with reference to it I may say that it is not
merely that the Department has just taken whatever has been manufac-
tured bv the various industrial concerns but the Department has .tal'xen
upon itself the task of planning by telling the industrialists
what they can do and by trying to get one industrialist in contact with
another, so that by their joint effort they can produce an article which
neither of them was producing before. In many other ways this planned
production about which economists have spoken so long and so effectively
is a thing that is in existence today so far as the Supply Department and
the Btores Department of this Government are concerned.

"There is one series of articles which is of peculiar interest to this
country, the drugs. I said in one of my speeches that it was a tragedy
that during one generation within my own memory, within 25 years, this
country should have depended so much on essential drugs for imports
from Germany and that human life could not be saved, human miseries
could not be alleviated, merely because in our own ~ountry we have vot
had the facilities and 'we have not developed that industry which is essen-
tial for the civil needs of the population. I emphasised the fact that it
was not” merely for war needs alone but for civilian needs also that the
Government was equally anxious to promote those industries which are
essential and to give them some sort of guarantee thereafter. Now, so far
as the drugs industry is concerned, we have been doing everything pos-
sible to enable the starting of manufacture and the production of drugs
of various kinds. 1 must pay a tribute to the indefatigable energy and
the enthusiasm which the Direetor-General of the Indian Medical Ser-
vices, Colonel Jolly, has shown in this matter. Chemists and druggists
and manufacturers, particularly in the City of Calcutta, know fully well
how much Colonel Jolly has been able to do in this matter and how deeply
interested he is in seeing to it that~this manufacture is forced apace.
There, again, the policv that he has adopted of ensuring that the require-
ments of the various hospitals in this countrv are taken from the in- .
ligenous products, provided, of course, they satisfy medical tests is respun-
sible for the present state of thing, and also how much that policy has in
itself without any other kind of protection, encouraged the manufacturce
growth and development of this industry 'and is calculsted even more
largely in the future to encourage that industrv. '

We have taken up again the question of the manufacture of surgical
instruments and in both these cases may I say, though the Hcnourable
Members often suggest that non-official opinion has not been taken into
confidence, that we are not working in a vacuum. We do not imagine for
a moment that the monopolv of wisdom lies in Government Benches or in
Government Secretariat. Quite the contrary; we do feel that oceasion-
allv (!) others also can help us. My Honourable friends will know that on
the Drugs Committee there are professors of chemistry, professors who
have a good knowledge of the drug industry who are helping the Govern-
ment with their advice. Professor J.. N. Rav, who is one of the foremost
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in this science, has been udded to a Committee and on which my own
Department is represented and which is presided over by the Director-
General of the Indian Medical Services. They have systematically
examined and are laying down the kind of drugs that can be manufac-
tured and that ought to be manufactured in this country, and Govern-
ment is encouraging the manufacture of these drugs.

I may refer again to the Board of Scientific and Industrial Research
jtself which is ‘doing research in various matters. For the purpose of
developing these very industries, the Board of Scientific and Industrial
‘Research consists of practically all non-official scientists and industrialists,
and one of the function of the Board is not merely to conduct research but
to bring that research to the notice of the industrialists concerned. At the
last meeting the members of the Board went further and said that they
would like to have the power to suggest to the Government of India as a
result of the application of that research to any particular industry that
conditions are such that the Government msay take up the question of
protection to that particular industry, a recommendation which I have
accepted. That is to say, the Members of the Board of Beientific and
Industrial Reseéarch will not only deal with the question of mere research
but if they find that research. as applied to-a particular induatry, deserves
the consideration of the Government for a preliminary examination whe-
ther protection is necessary or not, they are at perfect liberty to make
that recommendation to the Government. '

Then, again, I might refer to one other matter. ' Honourable Members
may have read—I hope they have read—something of the communiques
that were published from time to time by the Government with reference
to the recruiting and training of technical and skilled labour. Now, the
whole foundation of industry, particularly of what I might call the heavv
industries section, with reference to which, again, neither this House nar
the public have been paying that attention which it deserves, depends
upon technical, mechanical and skilled labour. You cannot develop that
heavy engineering industry which ‘is most vital for most purposes of ths
war without technical and skilled labour. But it is more then‘that. That
is the.foundation for the development of all machine induséry, otherwise
we must continue to import machinery for all time to come. It is the
foundation for the tool making industry which in many countries iz so
lacking, even in the United Kirgdom, that without importing teols from
the United States of America they are themselves unable to proceed very
much further in the expansion of their machine industry and heavy engi-
neering industry at the present time. Government have for the first
time taken upon itself the task of training as many skilled labourers as
possible, the. total number of which may come to 20,000. -Here I must
express my indebtedness to the Honourable the Finance Member for
he has placed nearly a crore of rupees at the disposal of Government for
the purpose. of traiming these 20,000 skilled labourers. What effect it
would have on the future development of the industry and whether in
itself it is not one of the greatest contributions that Government may make
for the orderly development of future mti‘ustnes I leave it to the Housa
to judge.

Now, Sir, T have gone iato some of these details ‘to-show how at the
pregent time the policy of the Government 15 being pursued. In one of

D1
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the communiques that have been published you will find that a particular
industry has been promised protection after the war notwithstanding the
fact that the raw material which it uses is imported from abroad. The
first condition of the Fiscal Commission has been laid aside for the time
being and that is the liberalisation which I referred to or hin_ted at when I
was last making my statement in this Assembly. But again I must say
that it is only with reference to individual industries that these kinds of
conditions can be liberalised. The statement that any industry can be
started without any reference to Fiscal Commission conditions would, as
the Honourable Professor rightly remarked, be disastrous to the country
and disastrous even to the industry -itself. These are methods by which
the Government are at present pursuing their fiscal policv and their indus-
trial policv.

It was only the other day that (Government issued a communique
with reference to sugar, with reference to iron and steel, with reference
to gold and silver lace thread. It is not intended as ought normally to
have been the case, to set up a Tariff Board, because the protective
period comes to an end on the 1st April, 1941. The conditions are such
that no Tariff Board :can do justice either to itself or to the industry con-
cerned if it takes upon itself an investigation of the question at the pre-
sent time.

Sir, this Resolution requires a Committee of officials and non-officials
to go into the question of how the fiscal policy, the present fiscal policy
of the Government of India may be modified. I have said that at the
present time, there is a special policy which has been adopted by the
Government of India. I take it that the Honourable the Mover is referring
to the fiscal policy as laid down in the Fiscal Commission report which
has been followed by the Government of India till the outbreak of war.
I quite recognise that these matters require to be overhauled, that a
thorough investigation is absolutelv necessarv and will have to take place
at the end of the hostilities and when peace conditions are restored.

Sir 8yed Raza Ali: Why at the end of the war? Why not now? Is

these any particular objection now? T should like the Honourable Member
to develop that portion of his theme.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I thought that was the point I was developing during the last twenty-five
minutes: that at the present moment conditions are absolutely abnormal;
that individual industries should hiave to come 'up for assurance, that Gov-
ernment themselves would like to be free without the paraphernalia of
any Committee or any Board to give immediately the assurance that is
required so that the industries mav be started as soon as possible. To
interpose anv sort of Committee at this time would merelv mean that Gov-
ernment will have to stay its work, hold its hands while investications
are being made which must necessarily be the case. You cannot have a
new policy which is being pursued during the period of the war by the
Government and an examination de novo of the whole question of fiseal
policy side by side during this period.

Msulana Zafar AH Khan (East Central Puniab: Muhammadan): On
one point T want information. T should like to know if the Government
can give us an assurance that the 72 crores—or 20 lakhs a day—which
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are going to be spent according to the Honourable the Yinance Mewmver
WIIl be spent on industries in India and will not go out of the country?

The Honourable Diwan Bahadur Sir A. Ramaswami Mundaliar:

I am sure, the Honourable Member will have opportunities in conncec-
tion with the Finance Bill debate to raise this question specifically and
both;.the Honourable the Finance Member and the Honourable Member
for the Supply Department will be able to answer this question. But I
can ggsure the Honourable Member here and now that all these develop-
ments. could not have taken place unless most of the money was being
spent in this countrv. I thought the complaint of my Honourable friend
Dr. Sir Ziauddin Ahmad was that they were being spent with reference
only %o :a few individuals and that they are not being spent at large by
placing. orders with .a large numbers of industrialists and manufacturers.
That., however, is a different question. :

But 1 was on the question why it is not possible at the present tirue
to have such a sort of committee to investigate the whole question—I' wus
going to say that the House will not be surprised if it finds that the very
industrialists would not welcome at the present {ime this kind of investiga-
tion. It -will rip open all possible issues arising under it, not merelv the
issue of protection, but believe me, cther issues which may not be so
palatable to those who want industrial development or to those who call
themselves protectionists—like the issue which my Honourable friend
raised whether monopolies were developing, like the issue whether the
consumers’ point of view was being considered, like the issue whether the
industry should be taken up by the Government and state-owned, or
whether it should be allowed to private individuals to start and develop—
a whole host of issues which will merely create chaotic conditions both
‘with reference to labour and with reference to capital and will not be of
use either to the industrialists or even to the Government. That is what [
am afraid of in starting an enquiry at the present moment.

I have-said I have no doubt whatsoever that at the end of the war an
investigation of that kind is not only likely, but in my opinion inevitable,
that conditions will be such that such an investigation must take place,
that the whole policy will have to be re-examined, re-examined from many
points of view and, may I emphasize one point of view which I have
heard with some satisfaction, an observation which fell from my Honour-
able friend, Dr. Banerjea.

[At this stage, Mr. President (The Honourable Sir Abdur Rshim) resumed
the Chair.] '

We want a balanced economy in this country. We talk of industriali-
sation, but the voice of the agriculturist is not so frequently or so loudly
heard as one would like to hear. Faced as I am now with the problem
of the disposal of, surplus production, it has brought home to me as it
never did before how much the fate of the agriculturist depends upon the
export markets of the world and what close and inextricable relationship
there is between the export markets and the import markets of the world.

Now, Sir, these are all questions which have to be decided at the ¢nd
of the war, and, we hope it will be very soon when more normal condi-
tions will prevail and at that time, I, personally, would welcome the
suggestion that Sir Syed Raza Ali has made for the appointment of such a
Commission. I trust that after what T have said, it will be realised that
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it is not Jack of sympathy, it is not lack of understanding that prevents
me from accepting this Resolution, and on that assurance, I hope my
Honourable friend will not press this Resolution to a Division.

Mr. E, L. C. Gwilt (Bowmbay: European): May I ask one question?
The Honourable Member hag referred to the drug industry and by that L
presume he includes fine chemicals and ‘since the drug and coal indus-
tries are so closely allied, may I ask what is being done by Government
to develop the coal industry in the country which industry of course,
already exists?

The Honourahle Diwan Bahadur Sir A. Ramaswami Mudaliar:
What does the Honourable Member propose for the development of coal
industry ?

Mr. E. L. C. Gwilt: What research work is to be conducted of the by-
products of coal in relation to fine chemicals?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
8o far as the by-products of coal are concerned, that is one of the pro-
blems which has been referred to the Board of Scientific and Industrial
Research. 1 understand that on that question a sub-committee has been
constituted and its report has not yet come to me, but seeing that it was
only three months back it was set up, I felt that I could not hurry the
work of the committee. I hope to have the report at the January meeting,
which will be held in Calcutta.

Dr. Sir Zianddin Ahmad: In continuation of the same point, may I
ask whether a research of this kind is being done in the School of Mines:
at Dhanbad? If not, will the Government encourage research work
of this kind in that school?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar:
If the Honourable Member refers to the fires that are taking place in:
the coal mines to which I see he has adverted his attention by way of a
quesgtion, I can tell him that it is actively under the examination of the
Coal Mines Stowing Board. With reference to other researches in coak
mines, some of the Professors at the Dhanbad school are continually
engaged in that kind of research work.

Mr. M. 8. Aney (Berar: Non-Muhammadan): May I ask the Hon-
ourable Member whether his speech means that he has undertaken on
behalf of Government to appoint a comunittee like that at the end of the-
present hostilities, and on that understanding he wants the Resolution
to be withdrawn?

The Honourable Diwan Bahadur Sir A Ramaswami Mudaliar:
I can only say that as I see the picture at present, I see the inevitability
of the necessity for the appointment of some such bodv at the end of
the hostilities to review the whole question. More than that I cannot
commit the Government which will be in existence at the end of the.
war. I might be able to do that if I knew the exact duration of the war,

EﬁlttHOt knowing that it will be impossible for me to go much further than
at.
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8ir Syed Raza Ali: Sir, it was very encouraging Yo find my old friend,
the Commerce Member, making a confession, in spite of the fact that he
has held this important portfolio for well over a year, that during this time
he was delighted to find an occasional display of sanity even among non-
official Members. That was, I believe, a remark which delighted not only
some of us on this side of the House but would have been a revelation to
himself some years ago when he very eloquently pleaded the public cause
as an elécted Member of this House.

I must suy at once, Bir, that the Honourable Member's speech was a
conciliatory one. It was a speech in which I saw some indistinetly visible
vein of sympathy if .carefully looked at. I will not refer to other matters
but what is passing in my mind and what I daresay is passing in the minds
of some of my colleagues on this side of the House is the well-known
English proverb, “Jam tomorrow, jam yesterday, but never jam today.’
My Hohourable friend has no hesitation in saying that giveh a desired set
of circuinatances he for one is prepared to concede the inevitability of the
whole question being gone into by the Government of India after the war.
That means tomorrow. What most of us really consider is that during the
progress of the war, having regard to circumstances over which perhaps
not many of us have a direct control, a state of things has come about which
enables the Government of India to give effect to their own wishes and
their own fancies, irrespective of public opinion. That applies not only to
commerce and industry but to practically every walk of the unfortunate
Indian life. I am not here to apportion blame; I'do not know who is to
blame for this. The fact, however, remains that whether it is one Depart-
ment of the Government nf India or the other, the stern fact remains that
Government today, in spite bf the terrific struggle that is raging in three
continents, are ag irresponsible as they were on the 2nd January, 1921.
No doubt, my Honourable friend has been full of sweet words; he knows
how to be reasonably sweet at times and on occasions. He would not be a
public man if he did not know that. But the point is this. My friend has
said that occasionally even non-officials cannot be wrong . . . . .

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Surely
my Honourable friend is doing an injustice to himself apart from doing
an injustice to me, if he takes literally a statement that was made by way
of a joke when I turned to my Honourable friend, Mr. Joshi. Through-
out my career as Commerce Member, at every stage wherever I possibly
could have, I have had the assistance of non-officials and the advice of
non-officials. My Honourable friend certainly cannot accuse me of
having no regard for non-official opinion. As he has himself pointed
out, I was a non-official myself for the greater part of my public life and
till the other day.

Sir Syed Raza Ali: Sir, the withdrawal of those unfortunate and mis-
chievous words has filled my heart with joy. All I ecan say is that my
friend should remember that though jokes may have their value yet there
are times for indulging in them. He is a man who takes a serious view of
life, and very rightly too, and I thought his speech was a serious speech,
and that is why I was led or misled into making that mistake. However,
I will say nothing more about it. My Honourable friend in the very timeiy
intérruption he has just made referred to the very great value he attaches
to non-official opinion. I should not be surprised at that remark having
regard to my Honourable friend ‘s long association with public life. But the
point on which I was dwelling is this. Whether you take one Department



182 LEGISLATIVE ASSEMBLY. [6rm Nov. 1940.

[Sir Syed Raza Ali.] I
of the Government of India or another the fact remains,—let me repeat it,—
that non-official public opinion is not in a position to influence the Govern-
ment of India, whether it be in the Department of Commerce, or any other
Department. This side of the House is entirely impotent to influence the
Government of India. It is not the be-all and end-all of Indian industrial
progress to have a committee of officials and non-officials as proposed in
my Resolution. The point is that having regard to the storm snd stress
through which we are passing, having regard to the fact that crores and
crores of rupees have been spent and are being spent and more crores will -
be spent on the prosecution of the war which has a direct effect on .the

wth and revival and development of our industries, whether the time
El:‘z‘ not come for my Honourable friend to have the assistance of a
committee which will be composed not only of non-officials but of officials
as well. In fact, I must say at onoe -that I am more concerned with the

representation of the non-official side of this House and non-officials in
general than with official opinion.

S RN

All the same the important point is: does not my Honourable friend
gsee that a committee on whicn there is a number of efficient qualified ex-
perienced non-official Indians is likely to be of much greater help to him
than if he were to carry on with the help of his. official advisers alone?
That really is the point. T have no doubt that referring to the inevitability
to which my Honourable friend referred so constantly, at the end of the
war in all likelihood, a commission will be appointed and a re-examination
of the whole problem ‘will be made through an impartial and strong
commission. That may be; but what about the time between now and the
end of hostilities? My own impression is that this time should not be lost.
Nobody is going to lose. As a matter of fact my Honourable friend knows
that having regard to the terms of the resolution, these non-official mem-
bers, if this committee is to he appointed, are not gaing to make large
encroachments on the rights either of my Honourable friend or of any other
officials who at present help him '

The Homourable Diwan Baﬂadm_sh A. Ramaswami Mudaliar: If T may
interrupt, I was trying to explain the point in the whole course of my
speech: apart from the time of the officials, will not this committee naturally
—I cannot myself envisage any other possibility—examine the present state
of the protected industries with a view to seeing whether the conditions
which the Fiscal Commission has laid down are necessary or whether other
conditions should be laid down, more stringent or more liberal? And at
a time when every industry is occupied almost to the full with war pro-
duction and other kinds of production for particular needs, I find it
extremely difficult to believe that industries will welcome the soet of investi-
gation which either a Tariff Board or a committee of this kind will have
necessarily to make with reference to their production, with reference to
their cost, with reference to the conditions under which they have grown
under the protective system. That was the greater difficulty.

Sir Syed Raza Ali: T will just say one word in reply. No doubt the
words used in the Resolution are ‘‘to examine the present fiscal policy’’;
but after all this Resolution will not be binding, even if it is accepted: the
Government of India can always make their own modifications and altera-
tions. Let me say at once that I am not for those industries which already
enjoy protection being subjected to a further inquiry during the course of
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‘the war. Therefore, it would be open to the Government of India and to
my Honourable friend, if he is prepared not to oppose the passing of this
Resolution, to have a committee appointed subject to such conditions and
‘terms 'as iy seem to him fit and proper. 1 want this' committee to be.
‘helpful to the Government. I do not want this committee to come into:
conflict with the Government or to conduct itself in such a manner as to
hamper the pursuing of a right poliey by the Government of India. But if
the Official Benches are right in saying—and they say it very often—that
they would welcome any cooperation by the non-officials—then I believe
-that as an earnest of Government’s professions it would be a fit and proper
thing for my Honourable friend not to oppdse the passing of this Resolu-
“tion. : ' '

Only one more word and I have done. This Resolution does not bind
‘the Government—no -Resolution ever does: not even in the House of
‘Commons are resolutions binding on His  Majesty’s Government. The
same is the case here—in fact it is much more so here than in England as
‘my Honourable friend knows. Therefore, while I am not prepared to
-suggest that if this Resolution is carried, it will bring in a new heaven and
‘a new earth, I certainly am inclined to repeat that if the Government of
India abstain from opposing this Resolution and if it is passed and as a
-consequence a committee of the nature which commends itself . to my
Honourable friend is appointed, it will surely restore to a greater extent.
‘than is the case today, the confidence of non-official India.s

An Honourable Member: Withdraw.
Sir Syed Raza Ali: T am not prepared to withdraw.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly recommends to the Governor General in Council to appoint
a committee of officials and non-officials to examine the present fiscal policy of the
‘Government of India and recommend suitable modifications.”

The motion was negatived.

MOTION FOR ADJOURNMENT.
NoN-HOLDING OF THE SESSION OF THE LEGISLATIVE ASSEMBLY FOR A LONG
- TIME, ’

Mr. President (The Honourable Sir Abdur Rahim): Before I pass on to
‘the next Resolution, I may inform the House that His Excellency the
‘Governor General has been pleased to disallow the motion sought to be
‘moved by Pandit Lakshmi Kanta Maitra on the ground that the motion
relates to a matter which is not primarily the concern of the Governor
‘General in Counecil. e

RESOLUTION RE APPOINTMENT OF A PERMANENT MUSLIM
PILGRIM OFFICER IN THE SECRETARIAT OF THE GOVERN-
~ MENT OF INDIA.
Mr. H. M. Abdullsh (West Centra! Punjab: Muhawmadan): Sir, I beg
‘to move the Resolution that stands in my name. The Resolution runs as
‘follows: '

*That this Assembly recommends to the Governor General in Council that a
suitable Muslim be appointed as permanent Pilgrim Officer in the Secretariat of the
‘Government of India to be in charge of the work connected with pilgrimage to the
‘Holy places in the Hejaz, Iraq and Iran and all matters connected with pilgrims
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Sir, Haj is one of the most essential duties enjoined by the Holy Quran
upon & Muslim. It is always the devout wish of every Mussalman to visit
the holy places once in his life. Although the performance of Haj is
obligatory on the rich alone, yet even the poor make every possible effort
to see Mecca and Medina once in their life. Consequently, a large number-
of Indian Muslims go to perform this sacred duty everv year. In their
way the pilgrims have to encounter all sorts of difficulties. Their troubles.
begin when they reach at the ports for embarkation on ships. The
shipping companies do not stick to the advertised dates of sailing of the:
ships with the result that the Hajis waste their time and money at the-
ports. Before getting into the ships they are required to have themselves
inoculated against all sorts of epidemies, real or imaginery. After passing:
through all these ordeals, they secure a seat on a ship which is very un--
comfortable. They are given very bad food. Some of the pilgrims fall ilF
during their journey. Their tale of woes does not end there. As soon as
they reach Jeddah, the Arabian Government is found ready to impose all
sorts of levies on them. The grievances of the Hajis have been voiced
every year on the floor of the Assembly, but no attempt has so far been
made to ameliorate their miszrable condition. Tt is true that some years
ago an Act was passed for the appointment of Port Haj Committees at the
ports of Bombay, Calcutta and Karachi. These Committees have not been
able to do much to improve matters. The Committees do not take =&
genuine interest in solving the difficulties of the pilgrims. The Muslim
Members of this House have come to the conclusion that the position in
this respect will not be improved unless a whole time Muslim officer is
appointed to deal with the question. We are thankful to the Government:
of India for what they have been doing so far in this direction, but as men-
tioned above, it is not possible for the officers of the Education Department
who are generally non-Muslims to appreciate the difficulties and grievances
of the Hajis. Only a Muslim officer with experience can do justice to this
duty. His appointment will not involve much expenditure. The demand
is a reasonable one and the Government should take a generous view and
accept this modest Resolution. 8ir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved:

“That this Assembly recommends to the Governor General in Council that a
suitable Muslim be appointed as permanent Pilgrim Officer in the Secretariat of the:
Government of India to be in charge of the work conmected with pilgrimage to the-
Holy places in the Hejaz, Iraq and Iran and all matters connected with pilgrims.”

Khan Bahadur Shaikh Fazl-i-Haq Piracha (North-West Punjab:
Muhammadan): Sir, on the last oceasion when I spoke on the Indian Mer-
chant Shipping (Amendment) Bill in this House, I placed before you some
of the numerous grievances and inconveniences of the Haj pilgrims on board
the ship sailing fromn Indian shores to Jeddah. I described, Sir, the way
in which the comforts of pilgrims travelling on the ships are ignored by the-
shipping companies, and there is no authority for practical purposes to
question these shipping companies about their misconduct.  Of course,
there is the Government of India, its big Department of Education, Health
and Lands, under which the Haj section is administered, with its Secre-
taries and an army of Under and Joint Secretaries. I also know, Sir, that
there are Port Haj Committees and Haj Committees in every province and
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a Central Haj Committee, of which I have the privilege of Béing b Mémber
from its very inception. But, in spite of all this, it is very painful to me to-
say that, no serious and genuine attempt is made to remove the difficulties.
of Hajis, and their grievances are increasing from year to yvear. The Port..
Haj Committees have no voice in these matters. Their advice is very
seldcin accepted and cared for. Since the inception of these Committees,

no doubt they have relieved the Government of a good deal of expenditure

which they used to incur, because that expenditure has now fallen on the-
poor pilgrits in the shape of Rs. 3 as the passport fee. No doubt the

Government is very much benefited, in shifting their so-called responsibility
on to tke shoulders of the Cornmittees. I have seen various reports and Reso-

lutions of the Port Haj Committees and also read the reports of many

Amirs-ul-Haj. None of them ever describe the voyage conditions of the:
pilgrim ships as satisfactory. The Provincial and Port Haj Committees are:
always crying on account of their helplessness in regard to -effecting im-

provements they desire to make because they have no power in' their hands.

8ir, I know by my own experience, both by information, as well as through

letters to me as also through the press, that the authorities concerned do-
not at all realise the importance of this question, and they only treat the

Haj affair as a very minor and unimportant matter. They seem seldom to-
devote much of their attention for the proper handling of this question in

order to remove the difficulties of the Haj pilgrims. T do not blame them,

that they are not discharging their duties in a proper manner. but T say
that under the circumstances which exist now, thev cannot do the right

thing which should be done in the interest of the pilgrims. .,

The Department under which the Haj section is administered is not a
stationary department, attached to a permanent member of the Governor
General’s Council. It changes hands from one Member to another from
time to time. In the same way, the Secretaries are also not permanent.
Sometime there is one Secretary or Under Secretarv and at another time-
there is another. Who can say that everyone who comes in and takes
charge of this section comes with full knowledge and experience of this:
question? It is absolutely natural that when the principal officer is
changing from time to time, a uniform and consistent policy .compatible
with the needs of the pilgrims cannot be conceived. I can, Sir, put before
you instances in which the officers cannot claim any knowledge of the Haj
affair except what they learn from files placed before them. In the
circumstances, no one can do anything in a. proper manner. Performance:
of the Haj is one of the fundamental duties of Muslims. ‘‘Pilgrimage
to the House (the Ka’aba) is incumbent upon men for the sake of Allah,
upon every one who is able to undertake the journey to it'’, is a clear
injunction from the Holy Quran. And it is, fortunately or unfortunately,
the only religious function which has come under the jurisdiction of the
Government of India, and it is the most neglected one. Government for
itself has taken the responsibility of managing and arranging the journey
to Hejaz for Indian Mussalmans. It now cannot shirk its responsibility
for good arrangements. They have to do it. They are bound to adopt
such measures as are useful and necessary for the comforts of the pil-
grims. The Resolution*of my esteemed friend, the Mover, seeks nothing
more than a correct way of solving the long-aged grievances of the Muslim
community in connection with the Haj pilgrimage and its traffic. If my
friend’s Resolution is accepted by the Government and a permanent
Pilgrim Officer is appointed in the Secretariat of the Government of India,
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I am quite sure, Sir, that by his experience and thorough knowledge of the
-question, Government will be able to look to the matter in a much better
manner. This officer must be one who has perfect knowledge of this ques-
tion and who can command the highest confidence of the Muslim commu-
nity. This officer, if appointed, will, of course, have to be present at the
pilgrim ports during the Haj season so as to see things for himself, so that
he may be in a position to make suggestions to the Government to effect
the necessary improvements for the comforts of the pilgrims. If required
and if it is found necessary, he will also have to travel with the Haj
pilgrims in the pilgrim ships and look to their conditions on board the
ships. He will be, as a matter of course, an asset to the Haj section in
-dealing with all matters relating to the pilgrim traffic and shipping, ete. I
‘wonder how the Government can oppose a useful and advantageous Reso-
lution like this. The Honourable Member in charge of this section knows
‘himself how eorrect opinion based on s knowledge gathered from expe-
Tience is necessary. He might say in this connection that he has the good.-
gervices of the Central Standing Haj Committee at his disposal. But, Sir,
without discrediting the good services of this honourable Committee, of
which as 1 have said ‘before, I have also the honour of being a member, I
could not yet understand the .real utility of this Committee. It has no
powers to initiate. It has no executive authority. Its findings and resolu-
tions, as my experience tells me, are not binding on the Goavernment, nor
are they acted upon or given effect to. It is a mere body to elude the
.general public. It has its existence only on the records of the Department
of Education, Health and Lands, to satisfy those who, as a matter of fact,
know very little of these vital ‘questions which primarilv affect my commu-
nity. I do not suggest for a moment that this Committee should be abo-
lished or its good offices should be abandoned. What I mean, 8ir, is that
if the Government of India genuinely want correct advice andexperienced
-opinion on the matter of Haj pilgrim traffic, thev must have an officer
with special knowledge and experience on the subject:: That officer will
be useful to the Central Standing Haj Committee as wall as to the Port
Haj Committees. There are no—and there have never been, if I can say
so—officers in this section of this Department of the Government of Iadia
with real and direct knowledge of the Haj questions. That is why its
importance to the Muslims is not recognised by the Government. Some of
us have suggested to the Government that, on the practice of the Ecclesias-
‘tical Department of the Government of India, this Section pf the Educa-
‘tion, Health and Lands Department should be a revolving Section to be
always attached to the Muslim Member of the Government of India. As
the Government of India did not see their way to concede this, I think,
8ir, that they should have no objection in aceepting this Resolution. There
is one more objection which may be put from the Government. And that
is the financial aspect of the question. Considering the importance of the
Resolution, this objection cannot be considered but a frivolous one.
‘Government can easily find money for this purpose. When so many
special officers are appointed in almost all the departments of the Govern-
ment, I do not think that Government will grudge to spend a few thousands
every year for better arrangements for Heaj, and by so doing win the
sympathy of the Muslim public. The question of Haj means the protection
-of health and life of thousands of Indian pilgrims who every year go for
Haj and who often belong to a class of people of advanced age and who
require all possible convenience and protection. Sir, with these few words
I support the Resolution.
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Maulana Zafar Ali Khan  (East Central Punjab: Muhammadan): The
Resolution moved by my Honourable friend, Hafiz Muhammad Abdullah.
and so ably supported by Khan Bahadur Shaikh Fazl-i-Haq Piracha, is a
very important one, and its importance has many aspects. As pointed out
by my Honourable friends, Haj or pilgrimage is obligatory upon the
Mussalmans in-as-much as it is a fundamental article of faith with them.
Every Mussalman with means of travel at his disposal is bound to pay a
visit to the Holy Land, once at least in his lifetime. - .And this reminds me
of how the British Government came to be. regarded as a Muslim Empire.
Once a gentleman said that as the greatest number of Muslims lived in this
Empire, therefore, the British Empire was, in fact, a Muslim Empire.
In the same way, Mussolini assures us that he is the protector of Islam.
His protection of Islam has been exposed. Now, it is for the Government
of Great Britain to show that it has really some sympathy with the Musseal-
mans, who are the bulwark of the military strength of the Empire. In
their thousands, in their millions they are ever ready to die for her. In the
Great War of 1914-18 Mussalmans showed that as a military element in
the life of the Empire they were indispensable. Then came this war. Inr
this war, as pointed out by the Honourable the Finanee Member yesterday,
India is spending Rs. 20 lakhs a day—mind you, 20 lakhs & day which
comes' to 72 crores of rupees: a year. And the Mussalmans are spending
not only money—tHey have very little money, the larger amount is being
paid by the Hindus, but they are spending their blood in rivers. To
grudge such a small concession to a nation of ten crores on whom Haj is
obligatory, would be highlv impolitic. After all, what does this Resolu-
tion say? This Resolution calls upon the Indian Government to appoint
a special pilgrim officer attached to the Imperial Secretariat with responsi-
bilities, and with power. His status should be that of a Deputy Becretary,
and the Pilgrim Department should be his charge.

Mr. N. M. Joshi (.Nomina'ted Non-Official): You are asking something:
more.

Mr. M. 8. Aney (Berar: Non-Muhammedan): Much more.

Maunlana Zafar Ali Khan: I have a right to ask much more.
Mr. N. M, Joghi: Tell us that.

Maulana Zafar Ali Khan: So far as the object of this Resolution is con-
cerned, I amn content if the Government appreciate our point of view. If
this pilgrim officer, if this Deputy Pilgrim Secretary is appointed, the
majority of the Muslims of India would be satisfied. They do not care
about other things. The ordinary Mussalman in the street says, what has-
this Government done for us. When he starts on pilgrimsge his troubles
commence from the very start. They go along with him at the port of em-
barkation, they go along with him up to Jeddah. After he arrives at
Jeddah, he finds that something has been done by Ibn Saud’s Government-
to alleviate this suffering and to relieve his troubles. But as long as he is.
on travel his grievances remain unremedied, unredressed. So, the time
has come when the Government should not grudge this small concession to
the Mussalmans and I assure them that if this is done their prestige would
rise, they would become popular with the Muslim masses. And if this ob-
ject is achieved, Government should thank their stars. You must keep in.
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view the political aspect of the question. Between India and Germany
stands only Turkey, Persia and Afghanistan. Once the straits are crossed
war comes nearer India. And who is going to stop that onrush of Hitler
and Mussolini? That rush would be stopped by the people of India, by
the Mussalmans with the aid of the Hindus. Whether we embarrass you
«or not in this war, whether you give us Dominion Status or not just now
-or after the war—that is quite another question, because I am one of those
who are definitely of the opinion that we should not embarrass the British
‘Government just at the present moment when it is' engaged in a life and
death struggle. Our support should be unstinted and unconditional, but
after the war is over we will see to it that the promises that you are mak-
ing, so liberally, are fulfilled. If you do not fulfil those promises then the
time will come for me to raise the standard of revolt against you if you
-are still of the same mind as you have been up to the present moment.
The political aspect of the question is that the Mussalmans stand between
you, and Germany—the Axis powers on the one side and the Mussalmans
of India on the other side, while between them lies a great belt of Muslim
States. When we fight for you, when we shed the last drop of our blood
for you, would it not be base ingratitude not to give us a small concession
in the form of the demand that we have made in this Resolution? I think
the question is quite plain. The Resolution as it stands does not impose
any great burden on you financially. You spend millions and millions on
various departments. You draw fat salaries of Rs, 4,000 and Rs. 5,000 a
month. "We only want an officer of the status of Deputy Secretary draw-
ing two thousand rupees a month and then the masses would be satisfied.
With these words I ztrongly support the Resolution.

Mr. J. D. Tyson (Secretary, Department of Eduecation, Health and
Lands): Sir, I have listened with attention and, if I may say so, with sym-
pathy to what has fallen from the Honourable Member who moved the
Resolution -and from the Honourable Members who followed him and I
am grateful to Honourable Members who have spoken to the Resolution
that they have refrained from dragging in long lists of the grievances of the
pilgrims. I am free to admit that the lot of a pilgrim, of a deck passen-
-ger travelling in a pilgrim ship, 18 not an enviable one and I would admit
‘also that though, do what we will, it can never be possible for deck passen-
-gers in pilgrims ships to travel in real comfort, that is no reason for our
not doing all that is in our power to alleviate their disecomfort. Where I
:am afraid T must join issue with the Honourable Member who proposed
‘the Resolufion is as to the remedy that he proposes. There is, T am afraid,
no panacea for the troubles that offlict deck passengers, in pilgrim ships,
-and the point that I wish to make is that the remedy which he has proposed
is of very doubtful value even as a palliative, even to ameliorate their condi-
‘tion.

Sir, the ‘welfare of the Haj pilgrim is safeguarded and protected by
an elaborate code of statutory provisions and rules evolved over a long
period and wifh the help of such ad hoc bodies as the Haj Inquiry Com-
mittee of 1929. That code which is designed for the protection of the pil-
grim is still from time to time being amplified and developed but, broadly
speaking, the work of the Department of Education, Health and Lands
with regard to Haj pilgrimage is the administration of the code as it stands
and secondly the consideration and examination of the complaints that we
:get from the pilgrims and from the Haj Committees. Tt is not in the main
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religious work. That is work of administration. From my own experience
I should say there is very little in the day to day administration of the
subject of Haj pilgrimage that calls for the assistance of an officer of any
particular community. Should such points arise and if there is time, the
department can have the help which it has enjoyed in the past—I should
be the first to be grateful for it—of the Standing Committee. Should an
urgent matter come up affecting the religious side of the case, so urgent
that we cannot wait to have the advice of the Standing Haj Committee, it
is always open to the department to seek the advice of the senior Muslim
officers of the Government of India or from the Honourable Muslim Mem-
ber of His Excellency’s Council. Actually within the last twelve months,
T can only think of one case on a point of a religious character connected
with Haj pilgrimage where we felt impelled to seek advice outside the de-
partment and when we could not refer to the Standing Committee: but
we are quite ready to seek such advice. Therefore; I would emphasize
that the problems of our day to day administration are administrative and

ot really religious. Now, what is that officer, the Deputy Secretary
should do.

An Honourable Member: Not a Deputy Secretary. Say an officer.

Mr. J. D. Tyson: Whether he is an Under Sccretary or Deputy Secre-
tary or a Secretary, he cannot evolve any Haj policy of his own, for matters
of policy must be in the last resort the affair of the Honourable Member
in charge of the Department and of the Government as a whole. It
would be the administrative side really that he would tackle. If he is
wanted for his advice, as I have said, we have the Standing Haj Com-
mittee and we have the Port Haj Committees upon which the Mus-
lim element very rightly preponderates: and if he is wanted for the pur-
pose of visiting pilgrim ships at the time of sailing, that again is a duty.
which falls upon the Port Haj Committees. They inspect the ships through
their sub-committees. All the functions that 1 have heard suggested for
this officer are really already performed by these largely non-official bodies.
Again, abroagd, we have Muslim Vige+Consuls both in Hedjaz and in Iraq
to watch over the interest of the pilgrims.

" I am grateful to Honourable Members for not suggesting that there was
any lack of sympathy on the part of the department. Our shortcomings,
1 think, were imputed to ignorance, for which we were not held blame-
worthy. T am not joking. T do not want to make a joke, after the fate
that has befallen the joke of the Honourable the Commerce Member. I
recognise with gratitude that we were not charged in the department with
any lack of sympathy or with lack of interest.

An Honourable Imber: You will be charged now.

. Mr. J. D. Tyson: I am sure the pilgrims themselves who make com-
plaints and Honourable Members opposite who genuinely support them
do not realise the very intractable nature of some of the nroblems that are
rgised by these complaints. I won’t go into details, for Honourable Mem-
bers opposite have refrained from doing so, but T would only say that du-
ring the time immediately before the Haj season, and during the Haj
season, the work is extremely heavy and two officers in. the department,
to my knowledge, have done little else during the last three months but
make arrangements whereby Indian pilgrims this year, we hope,
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will be able, in spite of war conditions, to perform Haj. = That, I would say,

has involved unremitting toil, and Honourable Members will probably have
seen the communique which was issued the other day in which it was
announced that such arrangements as had been possible had been made.

We have also turned a sympathetic ear to the blandishments of—I hesitate

to call him by old friend, Sir Abdul Halim Ghuznavi, and we have opened

the Calcutta port as a pilgrim port this vear. We have been able—and my
Honourable predecessor in this place, whom I am glad to see once more in "
the House today, may take creditfor this for he promised it just before he

left to go to another place,—we can take credit for going on with the much

needed work in Karachi in the pilgrim camp there,—for going on with it

this year and also for making arrangements, if the Budget is passed by this
House, to go on with the work on that camp next year. I mention these

things to shew that we are not sleeping on this problem; it is with us and

we are working very hard at it. I think, generally speaking, we may claim

that there has been, at anv rate, since the time when the Haj Pilgrimage
Committee of 1929 reported, a steady, if slow. improvement in the condi-

toins under which pilgrims have performed this: necessary religious duty.

I could instance the fact that the ships that have been added to the pil-

grim fleet since those days, naturally enough but it is a fact, give. rise to

far fewer complaints than the older ships, and it is legitimate to hope that

when further ships are added, they will embody such improvements as will

again meet such difficulties as can be met for people who after all can

mostly afford to travel only as deck passengers.

Now, 8ir, there is an another reason why the House should hesitate
to commit itself, in my opinion, to the terms of the Honourable Member’s
Resolution. It is & reason the force of which I hope the House, as the
watchdoks ‘of-' economy in the administration, will appreciate. I am aware
that my friend, the Khen Bshadur, anticipated this objection to some
extent but not I think to the full extent. The work connected with pil-
grimage, not only with the Haj pilgrimage but with pilgrimage to other
holy places recognised by Islam, is very largely seasonal. Though the
work is apt to be very heavy just before the Haj season and during the Haj
season, I cannot honestly say that the work is on a serious scale during the
rest of .the. year. I do not think, therefore, that on that ground we should
be justified in asking the Honourable the Finance Member to make budget
provision for a permanent officer to work all the year round on this subject
which really gives heavy work for perhaps only six months of the year.

I am afraid, therefore, Sir, that I cannot commit Government to
accepting the Resolution which has been moved. At the same time, we
are not out to turn a deaf ear emtirely to the Honourable Member’s plea
and I should like to tell the House that we have already gone some way,
I venture to think a considerable way, to meet him during the current
year. Though we cannot agree that there is a' case for a pefmanent pil-
grim officer, we do appreciate the advantage of having a periodic overhaul
of pilgrim arrangements by an officer who can spare the time to visit the
po.ri_;ta at times when the ships are sailing, or rather before the ships are
sailing and ‘at the time the pilgrims are beginning to collect, and who can
even perhaps make a short voyage in one of the pilgrim ships, say Bombay
to Karachi or Karachi back to Bombay,—we know they take two days over
that—and who ean meet the pilgrims on their return and see what they
have to say about it in the light of their full experience. Now, Sir. we have
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placed a Muslim officer, I may say an experienced Muslim officer of the
1. C. 8., on special duty for the current Haj season. We think there may
be additional difficulties this year,--we are afraid there must almost in-
evitably be additional difficulties for the pilgrims performing this religious
duty in war time, and it is, therefore, perhaps a particularly good year to
have a review by an officer who will have nothing else to do but to study
this subject on the spot. The officer who has been placed on special duty
will also be charged with the task of examining the conditions of pilgrimage
to holy places other than the Hedjaz—a subject which is dealt with not of
course in this Department but in the Department of External Affairs.
Well, T said, Sir, I was glad I have not been charged with a lack of sym-
pathy but a voice which I recognize said ‘‘but you will be now”. Sir, I
hope we shall not be charged with a lack of sympathy. We have met the
Honourable the Mover of this motion the whole way so far as the current
year is concerned. He has got really what he wants so far as the current
vear is concerned. I would ask my Honourable friend, the Mover, of the
Resolution to be content with that. Let us see what comes out of the
report of this special officer. T would ask him to be content with that, Sir,
and, with the leave of the House which I think the House will accord, to
withdraw his motion.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): Sir, after
having had the advantage of listening to the Government point of view
about the subject-matter of the Resolution [ wish to make it clear—as
you wil notice from the agenda papers, I was also one of the persons
who sent a resolution in identical terms—I want to make it clear that in
the minds of those who have tabled this Resolution, there was no idea-
of charging the Government with lack of sympathy or with anything
like mala fides sbout Haj matters in any way. It is not lack of
sympathy but I may be pardoned for saying that it is on
many occasions lack of knowledge and on most occazions the
fact that - the Department concerned with the Haj pilgrimage has
too many irons in the fire. It may perhaps command the' services of
a good many smiths as well but the irons are really too many and cannob
be forged conveniently by the number of smiths available. If I were tn go
into details I could show that time and again we find that the same kind
of complaints which were-brought to the notice of Government on a number
of occasions previously crop up again. It appears' to us again and again
that Government are taking steps to improve the lot of the pilgrims and
to redress their grievances—and when Government appear to be taking
those steps we have the satisfaction of feeling that something is being
done, but very often the result is that the same thing recurs again and
again and, in practice, the steps taken by Government fail.. I do not
say, @6 the speaker on behalf of the Government thought we said, that the
appointment of an officer like the one we want is the only panacea for
the evil. I admit that this may not be the panacea but this will certainly
be a very effective remedy. It may not altogether cure the malady but
it will go a long way to alleviate its severity.

The reason why the same kind of complaints recur again and again
is that unless we have one Government officer who is responsible for
looking into matters on the spot, for conducting necessarv inquiries, it
possible by personally visiting the ports and by inspection of the shipa
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and other things connected with the pilgrim traffic and by arriving at
results based on first-hand knowledge, Government will never have an)-
thing but cursory information and will never be in a position to do any-
thing but only in a casual and perfunctory manner.- It is for these reasons
that I think that it is as much for the benefit of the pilgrims as in the
interests of the good name of the Government that a special pilgrim officer
of the kind contemplated by the Resolution should be appointed by the
Government to be in charge of this work.

It has been said that a senior and experienced Muslim Civilian has
been specially put on this kind of duty and what he is engaged in doing
and is going to do will satisfv all concerned. We do hope that if an officer
is specially charged with the responsibility of looking into the matter
and taking the necessary steps, he will certainly be able to do a good deal
which wiil be satisfactory to all concerned. I say '‘doing a good deal’, T
do not say ‘‘doing all’’. But what is the objection to having an officer
who will be a whole-hogger in charge of this kind of work? I am sure if
an officer is so appointed he will have quite enough to keep his hands full
all the year round. In other words, you will not have to pay him a salary
for holding a sinecure, but he will have enough work to do. It may be
that the Government fear that this may involve a lot of expenditure.
Although the interpretation put upon the proposal by my Honourable
friend, Maulana Zafar Ali Khan, was that the officer appointed should be
of the status of a Deputy Secretary, the Resolution itself is very carefully
worded.. We simply say that a suitable Muslim be appointed as a perma-
nent pilgrim officer in the Secretariat of the Government of India. He
need not be a member of the I. C. 8. He need not draw & big salary
as 80 many Secretaries and other officers of the Government are drawing.
We do not say that, because it will not in any way benefit us. All
that we want is an officer specially designated and charged with the duty
of looking into all matters connected with the Haj traffic and traffic to the
holy places in Iran, Iraq and other countries. If there is an officer of that
kind, I think the expenditure which an officer of good status will entail
on Government will perhaps not be more than Rs. 1,000 a month at the
outside. It may be, in fact, less. T do not think that that amount of
money should be grudged for doing a work which has been of sufficient
importance for the Government of India to interest itself in for a long
time. We know that the work was thought to be important enough for
a big Haj Inquiry Committee which went round all, over India. We
know that the work has been held to be important encugh for the
Department of Education, Health and Lands to be interested in it and
to be charged with the responsibility for it for so many years. Anyhow,
it has not been looked upon as 80 insignificant and so unimportant in its
nature as not to be worth the attention of the Government. If it is worth
the attention of the Government and certainly it is—then, I think, it is
certainlv worth the while of the Government to get it done not in the
casual way in which it has been done so far but in a spirit of real
responsibility. Appoint one man, make him responsible for looking into
all the details of the work, give him a number of clerks to assist him, call
upon him to visit the ports at the time of the Haj, eall upon him to look
into all complaints received from the last Haj up to the present moment
in anticipation of the next Haj and take suitable steps to remedy such
grievances as he himeself can take under the present rules framed under
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the Indian Merchant Shipping Act. He can be asked to submit proposuls
for the framing of fresh rules or issuing fresh directions about matters not
already provided for. . All these things can be done if one officer.is made
specially responsible for this kind of work. With all deference to the
views expressed by Mr. Tyson, 1 have not yet been able to see what the
objection of the Government is. It is all very well to advise us to ask the
leave of the House to withdraw the Resolution, that is to say, to convict
ourselves out of our own mouth of folly and light-heartedness and confess
that in a spirit of levitv we gave notice of this Resolution which we now
wish to withdraw. Pardon us, we are not going to withdraw it. We
are not going to do that. We feel that it is a long-standing grievance of
ours and it cannot be redressed unless vou appoint one pilgrim officer who
is made specially responsible for the kind of work which is to be done in
the Secretagiat in connection with the Haj. Nothing can be done if you
continue to do the work in the casual manner in which it has been done
so far. Everybody's work is nobody's work. When vou will have cne
special officer responsible for that kind of work, it will be done properly.
With these words, I support the Resolution.

Sir Abdul Halim Ghuznavi (Daceca cum Mymensingh: Muhammadan
Rural): Mr. President, 1 rise to support the Resolution. I have been
a member of the Calcutta Port Haj Committee for the last seven years,
ahd now I am the Chairman of that Committee. The Resolution which
my Honourable friend has moved is 8 very simple one, and I am surprised
that my old friend got up to oppose this motion. Whv all this fight over
this Resolution? The Government have already said they have got a
Muslim I. C. S. Officer in the Secretariat to deal purely with Haj affairs.
My Honourable friend admits on the floor of the House that he has appoint-
ed a Special Officer—a Muslim I. C. S. Officer. He says that the difficulty
this year is much more than in the previous years, and, thsrefore, they
have taken the precaution of having a Special Officer appointed, but at the
same tune he sings another song, namely, that that Officer’s work will
not keep him engaged for a full year, and, therefore, as his services are
required only for the Haj season, thev are not prepared to go before the
Finance Member for additional money that is required to have a whole
time man, or as my Honourable friend says, a whole hogger.

Sir, T submit, a special officer to look after the Haj work will have
more than enough work for the whole vear. I submit, it is nof throuzh
lack of sympathy that Government do not appoint a Special Officer, but
it is through lack of knowledge of the real conditions of Hajis. It is purely
lack of knowledge, not lack of money. I will give this House instances
after instances which will prove conclusively that a Special Officer is
needed for these pilgrims. Sir, today is the sixth of November. Eighth
of January is the Haj dav. There are barely two months more. Up to
now, not & single announcement has been made to give the intending
pilgrims the dates of the sailings of these vessels. I-see mv Honourable
friend, Sir Girja Shankar, is shaking his head. Let me complete what I
want to say, and then he can shake his head.

The Homourable Sir Girl]a Shankar Bajpal (Member for Bdueation,
Heénlth and Tands): Mv Honourable friend, Sir Abdul Halim Ghuznavi,
is anpa;rénﬂv' going to denv us the privilege of anv ce=ehbral g‘estnre.' The
reason why we shook our head was bhecause we felt that to give notice to
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the Italiags. much in advance of the sailing of these ships, however much
it may satisfy the curiosity of my Honourable friend, may not altogether-
conduce to the safety of the pilgrims.

Sir Abdul Halim -Ghuznavi: This is a fine reply indeed. This is a.
wonderful reply too. The Hajis do not know when the sailings will take.
place, and my Honourable friend expects the Hajis to assemble at the:
ports of Karachi, Bombay and Calcutta. He is saying it is my curiosity
to know the dates. I have received a telegram this morning which I
have passed on to my Honourable friend. This telegram is from the-
Calcutta Haj Cormittee. Tt says that the pilgrims are getting restive in.
not knowing the dates of the sailings as they must make up their minds.
whether to go or not to go, and make all the necessary preparations. It may
be very good to say that the Italians will torpedo or bomb the ships. Why
did not the Government come forward and say plainly, this is the condition
of affairs. If the facts were placed before the pilgrims, very likely they
might say they would not be willing to perform the Haj. As soon as.
the Government said they were going to arrange for a convoy to carry
these pilgrims, the pilgrims agreed to avail of this opportunity, but you
will not disclose the dates of the sailings. They want to know on which
date and from where they have to embark. Only two months are left.

Mr. J. D. Tyson: On a point of explanation, Sir. I put out a com-
muniqué a week ago. I cannot tell why the newspapers have not
published it. I cannot make the newspapers publish the communiqué.
I put out & communiqué a week ago giving the dates on which the pilgrims.
must be at the ports of sailing, but I cannot give the actual sailing dates.
That is not permitted. I have given the dates for the first two lots of
ships, the dates by which the pilgrims must be at the ports.

Sir Abdul Halim Ghuznavi: This proves beyond any doubt that you.
want the services of a Special Officer. He would have seen to it that
the communiqué was published in all the newspapers. It would be his
duty to see that the Press published it. There is the Associated Press.
which is subsidised by the Government and you supply the communiqué
to the Associated Press. It was its duty to see that it was sent to all
the newspapers.

Mr. J. D. Tyson: We have sent a copy of the communiqué to the Port
Haj Committees also, .and perhaps my Honourable friend, Sir Abduk
Halim Ghuznavi, being up here in Delhi, did not receive his copy.

Sir Abdul Halim Ghuznavi: I did not receive it. I got the telegram
from the Haj Committee which I passed on to the Honourable Member.

Mr. J. D. Tyson: But we have sent the copy of..the communiqué to
the Port Haj Committees on Wednesday or Thursday last,

Sir Abdul Halim Ghuznavi: Unfortunately I have not got the copy of
the telegram which I received early this morning from the Calcutta Haj
Committee. No indication was given to she Haj: Cemmittee till yesterday
when the telegram was sent to me. They have .asked me to find out from
the Government of India when the sailings will take place. My Honour-
able friend just now said that the pilgrims should assemble at these
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ports. That is exactly the reason why a Special Officer is needed to
see that the communiqués giving the information are posted at the
proper time, and that they are not allowed to rest on the shelves. It
ordinarily takes three days for a letter to reach Calcutta, but the letters
from the Government of India take seven days. That is exactly the
reason why a Special Officer is necessary.

I may point out to the House that that is the reason why this portfolio
is in charge of Muslim Ministers in the provinces. There must be some
significance in this. Yes, it may be by rule or by convention. In Bengal,
Bombay and Karachi, the portfolios are in charge of Muslim Ministers.

The Honourable Sir @irja Shankar Bajpai: In Bombay, there are no

.

Ministers now.

Sir Abdul Halim Ghuznavi: When there was the Congress Ministry,
it was under a Muslim Minister. But now the Government have taken
charge of the entire administration. I was talking of the days when
Ministries existed. The significance of this is that the Mussalman
Minister has the knowledge that helps. Here we are not asking for any
such thing at all; we onlv want an officer. My friend, Syed ‘Ghulam
Bhik Nairang, has just said that it is only a question of a few hundred
rupees, and when you are puting taxes upon taxes—a heavy burden was
imposed only yesterday,—you surely can find this paltry sum of money
for a community from whom you sre expecting a whole-hearted co-opera-
tion to carry on this war. As one of my friends said, we have not got
the money, but we support you with our blood. When my Honourablie
friend was speaking, I thought he had made up his mind to concede
this, but nothing of the kind, and now he asks that the Resolution should
be withdrawn. FEut we are not to be howled out of this House. This is a
very important matter so far as the Mussalmans are concerned, and it
is only the Mussalmans who can realise the position. There are lots of
work to be done which require nearly one full year, and if there is 8
Special Officer, we know whom to approach. If there are any laches on
his part, we can, take him fo account, but now no ome is respomsible.
Therefors, my appeal to Government is this that, even at this late stage,
they should reconsider the position. They have conceded for six months,.
why not concede for another six months?

Sir, T support the Resolution.

Matlvi Muhdmmad Abdul Ghani (Tirhut Division: Mubhammadan):
Sir, when I was at Simla last occasion 1 entertained great hopes that thé
Government of India would do what is proper in. the matter. But I.was
thunderstruck when T heard the statement of the Secretary. Perhaps it
was due to the fact that there was no notise at that time of this Resolution
and Government were doing what was proper in the direction, and after
the receipt’ of the notice Government might have changed their intentions.
However, it is due to those hopes that we refrained from giving a long
list of grievances. There are so many grievances that a week would not
be sufficient for a full description of those grievances. It has been said
that there are Standing Haj Committee, Port Haj Committees and Pro-
vincial Haj Committees. I see that there are manv Honourable colleagues
of mine here who are members of the Standing Haj Committee. I know
also something about members of other Standing Comumittees. ~What
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power have they been given? They cannot even go out of their own
accord to help the Hajis or relieve their sufferings during Haj Season at
Karachi, Calcutta or Bombay. When the pilgrims assemble in large
numbers at ports they do not get any shelter and there is none to look
after them. They have to pass sleepless nights and spend money for days
together. The Port Haj Committee does not look after them. My
Honourable friend, Sir Abdul Halim Ghuznavi, has just said that no
information has yet been given to the Port Haj Committee of Calcutta.
If these bodies are not even given the necessary information about sailing
dates, what can we say about the public? I come from Bihar but up
till now I could not come across the name of the members of the Bihar
Provincial Haj Committee. As regards lack of work for a whole-time
officer throughout the year there is ample work and as an instance I place
before you the reply I have just received to unstarred question No. 28
for today: :

“Ra‘rorts of the Amirs-ul-Haj are examined by the Port Haj Committees who
forward to the Government of India their recommendsations. These recommendations
are scrutinised by the Government of India and action is taken where this is possible
and justified; if they relate to matters of policy, the Standing Haj Committee is con-
sulted before appropriate action is taken. In view of the practice just described,
the report of each Amir-ul-Haj is not separately examined by the Government of
India and it is not, therefore, possible to comply with the Honourable Member's

request.’’

These grievances submitted by each Amir-ul-Haj are not separately
examined as is evident from the reply, may I ask the Honourable the Secre-
tary what would be the case when the reports of all Amirul Haj differed
in matters of grievances. However, 1 want to place before the House
a few instances of grievances. It is due to the colossal fignorance of the
department that latrines for the pilgrims at Karachi were constructed
facing the Ka'aba. When I put the question the matter was gone into.
The other day a handsome amount was sanctioned for the construction
of a pilgrims’ camp at Karachi. That was stopped in 1938-39 on account
of war emergency. If there had been an officer to look after the pilgrims
comforts the matter would not have ended like that. = There is ample
money at the disposal of the Government of India as Quarantine fund and
the Government of India pay a large interest on the said deposits. There
was no question of economy. The fund fis separate.

Mr. Pregldent (The Honourable Bir Abdur Rahim): If the Honourable
Member wants to continue his speech, he can do.so on the next Resolu-
tion day.

The Assembly then adjourned till Eleven of the Clock on Thursday, the
7th November, 1940.
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